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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
ORIGINAL APPLICATION NO. 262 OF 2022
IN THE MATTER OF:

Sanjay Sharma ...Applicant

VERSUS

Union of India & Ors ) ...Respondents

WRITTEN ARGUMENTS ON BEHALF OF THE APPLICANT

l. BACKGROUND

1. That vide order dated 12.01.2023, passed by this Hon’ble Tribunal in the present

matter, the Applicant and Respondents No. 4, 6, and 7 were directed to file writ-

ten arguments, if so desired.

2. That, previously, vide order dated 10.05.2022 passed by this Hon’ble Tribunal in

the present matter, the Applicant was also directed to “file his affidavit giving

suggestions regarding creating of public awareness by the media, promoting
public participation and involvement of civil society for the cause and improving
efficacy of steps already taken and modalities of steps required to be taken.” For
convenience, a copy of the said affidavit of suggestion including the steps taken
by the Applicant are filed before this Hon'ble Court is annexed hereto as

Annexure A-1.
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THE APPLICATION HAS NOT BECOME INFRUCTUOUS

A. Scope of the Application and powers of NGT

3. The Application seeks reliefs which are not confined to deaths in the pandemic,

even though the immediate need to approach this Hon'ble Court is on account of

the experience during the pandemic. The Applicant seeks curative and preven-

tive steps qua the relief sought. It is submitted that the instant Application, which
involves on adjudication of rights infringed by the State inaction, has not become
infructuous, because (a) the relief is not confined to the pandemic; (b) the relief
is preventive and curative; (¢) and in any event, the pandemic is not over; (d) In-
dia’s climate change obligations require robust responses. The Application rais-
es substantial questions concerning interpretation and scope of the rights under
Article 21 and corresponding obligations of the State—to its citizens and the en-

vironment.

It is a well settled proposition that it is open to the court to grant, mould or restrict
the relief in a manner most appropriate to the situation before it in such a way as
to advance the interests of justice. [Orissa Cement Ltd. v. State of Orissa,
1991 Supp (1) SCC 430, Para. 69]. It is stated this Hon'ble Court has exercised
its powers to appoint committees in relation to almost every aspect of environ-
ment including air, water, solid waste even though there is no specific section in
the NGT Act that allows formation of committee and arrogation of quasi-judicial
powers of adjudication. Therefore, in this case also, it is open to the Tribunal,

and the Applicant humbly requests the Tribunal to constitute a committee so that



420 3

the issue of dumping of dead bodies in the rivers can be monitored. Since, the
Hon’ble NGT has done so in many cases, it can even do the same in the present
case. (Example: The High Level Committee (HLC) constituted by this Tribunal in
Ashwani Yadav v. GNCTD, OA 21 of 2023, Para. 18 of Order dt. 09.01.2023
in relation to unabated pollution of the Yamuna river; Arti v. CGWA, OA 438 of

2018 in relation to ground water).

. It is respectfully submitted, that this Tribunal has in the matter of Ashwani Ya-
dav v. GNCTD, O.A. 21 of 2023 (vide Para. 18 of Order dated 09.01.2023) con-
stituted a High Level Committee (HLC) of concerned authorities in Delhi where
pollution of river Yamuna is higher, compared to other river basin States, and
appointed the Lieutenant Governor, Delhi, to head the Committee. This HLC
had, in turn, after its first meeting, issued detailed orders to several government
agencies with specific tasks and timelines related to the rejuvenation of the Ya-
muna. These include deployment of the Territorial Army in Delhi to con-
front the issue of waste-dumping into drains of varying lengths and speci-

fications leading to the river, among others.

. It is further submitted that this Tribunal is vested with a wide and decisive scope
of power and has, in Para. 14 of the aforementioned order dated 09.01.2023,
stated that any “violation of orders of this Tribunal is by itself offence under sec-
tion 26 of the NGT Act. Order of this Tribunal is also executable as decree of civil
court.” A copy of this order is annexed herewith as Annexure A-2. The said or-

der passed by this Hon'ble Court also takes into account the “River Ganga (Re-



421 4

Juvenation, Protection and Management) Authorities Order 2016” (“Ganga Order
2016”) which also regulates dumping into the said holy river and its tributaries.
It is stated that dumping of dead bodies would also be covered within the said
Order. Annexed as A-3: “River Ganga (Rejuvenation, Protection and Manage-

ment) Authorities Order 2016”

. An order similar to the order dated 09.01.2023 can be passed in respect of Uttar
Pradesh and the instant petition can be taken up along with the said case as this

O.A. has necessary pleadings to hold Government of UP accountable.
B. Covid is not over, and even otherwise State has an obligation

. It is respectfully submitted, that neither the WHO nor other renowned pub-
lic health experts have, as yet, proclaimed the end of the Covid-19 pan-
demic. In light of recent events that have occurred in the wake of China

relaxing pandemic restrictions and the resultant surge of cases and deaths
plaguing the region, it is clear that the pandemic is not over. In any event,
the reliefs in the O.A. seek to reconcile environmental challenges with funeral
practices in India and beseech this Hon'ble Court to pass orders that bring digni-

ty and at the same time do not harm the environment.

. In fact, the most recent Lancet study [The Lancet (Editorial), January 2023, “The
COVID-19 pandemic in 2023: far from over”] dated 14.01.2023, reiterates that

the pandemic is far from over in the following words:

“...rather than hoping for the end, letting our guard down, and
thinking that the problem is somewhere else, everyone needs to
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remain alert; encourage maximum transparency in reporting cas-
es, hospital admissions, and deaths; and accelerate collaborative
surveillance of variant testing and vaccinations. The pandemic is
far from over.”

A copy of this report is annexed herewith as Annexure A-4.

10.Similarly, it is submitted, that the WHO has convened its 14th meeting—since
the Coronavirus outbreak in January 2020—on 27.01.2023, wherein the WHO'’s
Emergency Committee will discuss whether the Covid outbreak still meets the
definition of a PuBLIC HEALTH EMERGENCY OF INTERNATIONAL CONCERN (PHEIC),
the agency’s highest risk level. A copy of relevant news coverage reporting this

event is annexed herewith as Annexure A-5.

11.Further, an October 2022 report by The Harvard Gazette features opinions from
several subject matter experts who assert, that “despite the temptation to con-
sider the pandemic over, past lessons caution us to wait and see” and that
‘though the advent of vaccines and effective treatments have transformed the
fight against the ailment, doses remain scarce in some low- and middle-income
nations. And the more the virus circulates... the more chances it has to mutate
into something worrisome.” A copy of this article is annexed herewith as Annex-
ure A-6.

12.That even the Government of India has not declared that the pandemic is over.
The Hon’ble Prime Minister himself reappeared with mask and covid protocol in

December 2022 and appeal was made to follow the protocols.

13.That, during the pandemic and even otherwise, it is incumbent upon Respondent
States and instrumentalities of state, to ensure that suitable preventive mea-
sures and substitutive practices against undignified burials and funerals are in-
stated and any relief sought by way of compensation and/or rehabilitation is af-
forded to the people. It is stated that people should not be allowed to, or should

never be in a situation whether they have to resort to throwing dead bodies in a
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river or any other water body. During the pandemic, the areas along major rivers
in North India had become an exhibition of impoverishment and lack of re-
sources, compelling families to unceremoniously bid farewell to their loved ones.
The Applicant is seeking judicial intervention and expansion of already settled

right concerning right to a dignified funeral / burial.

RIGHT TO DIGNIFIED BURIAL

14.In the case of MC Mehta v. Union of India, popularly known as ‘Municipalities

case,’ reported in AIR 1988 SC 1115, relating to the enforcement of the statutory
provisions which impose duties on municipal authorities and the SPCB consti-
tuted under the Water Act, 1974, the Hon'ble Supreme Court observed that the
municipal authorities have the statutory duty to prevent public nuisance caused
by pollution of the river Ganga and, therefore, the municipal corporation of Kan-
pur was directed to bear the major responsibility for river pollution near the city.
The Court also took note of the fact that many of the provisions of the Water Act
and the municipal laws for prevention and control of water pollution have just
remained on paper without any adequate action being taken pursuant thereto.

The Hon'ble Court issued the following direction (Page 19):-

“One other aspect to which our attention has been drawn
is the practice of throwing corpses and semi-burnt
corpses into the river Ganga. This practice should be
immediately brought to an end. The co-operation of the
people and police should be sought in enforcing this re-
striction. Steps shall be taken by the Kanpur Nagar Ma-
hapalika and the Police authorities to ensure that dead
bodies or half burnt bodies are not thrown into the river
Ganga.”

15.That since 1988, no credible and concrete steps have been taken in this respect

despite the clean Ganga mission etc and the Ganga Order, 2016.

16.Dignity in death and the right to a decent burial, even in times of the Covid pan-

demic, has repeatedly been underscored by our Courts in the following cases:
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In Anandhi Simon v. State of Tamil Nadu, Represented by Chief
Secretary Government, (2021) 3 Mad LJ 479, the Madras High

Court held that:

“16. The protection of life and personal liberty which is guaranteed un-
der Article 21 of the Constitution of India has been interpreted by the
Hon'ble Supreme Court in many cases. There are lot of rights which
are included in Article 21 such as right to privacy, right against solitary
confinement, right to legal aid, right to speedy trial etc. The Hon'ble
Supreme Court in many cases has also observed and interpreted that
right to have a decent burial is also included in Article 21 of the Consti-

tution of India. The right to human dignity is not restricted to living hu-

man being but is available even after the death also.....

In Ramji Singh @ Mujeeb Bhai v. State of U.P. & Ors: 2009 SCC

OnLine All 310 (2009) 5 All LJ 376, a Division Bench of the Allahabad
High Court held that the word and expression ‘person’ in Article 21 of
the Constitution includes a dead person in a limited sense and right to
life with dignity should be extended in such a manner that his dead
body is given respect, which he would have deserved, had he been
alive, subject to his tradition, culture and the religion which he pro-
fessed. The society should not be permitted to show any disgrace to

the deceased. The relevant excerpt is extracted below:

“12. ...The word person may not be construed narrowly so as to ex-
clude the dead body of a human being, who was the person, when
alive, which is not claimed and which is required to be cremated or
buried with in accordance with the religious beliefs of the person, if

such beliefs can be found establishing his identity...”
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c. In Pradeep Gandhy vs. State of Maharashtra: 2020 SCC OnLine
Bom 662, the Bombay High Court dealt with the issue of disposing of
a dead body of a person who succumbed to the COVID-19 virus. In
Para 38 of its judgment, the Court, while referring to Pt. Paramanand

Katara, held as follows:

“38... Right to a decent burial, commensurate with the connected mat-
ters dignity of the individual, is recognized as a facet of the right to life
guaranteed by Article 21 of the Constitution. There is, thus, no reason
as to why an individual who dies during this period of crisis because of
suspected/confirmed COVID-19 infection would not be entitled to the
facilities he/she would have otherwise been entitled to but for the cri-

k24

SiS...

d. In Vineet Ruia v. Principal Secretary, Ministry of Health and Family
Welfare, Government of West Bengal, AIR 2020 Cal 308, the Cal-
cutta High Court held that:

23. ...the right of the family of a Covid-19 victim to perform the last rites
before the cremation/burial of the deceased person is a right akin to
Fundamental Right within the meaning of Article 21 of the Constitu-tion
of India. While exercising their power to impose restrictions on citi-zens
in their way of life in the wake of outbreak of an endemic like Covid-19,
a fine balance must be struck by the State and the local self-
government institutions so that the aforesaid right of a citizen to per-
form the obsequies of his near and dear ones does not stand abridged

or abrogated excepting for very compelling reasons...”

17. While is further submitted, and reiterated in the course of the intervention before
this Hon’ble Tribunal, that long-term measures may be instated in keeping with

the relevant provisions of Article 21 of the Constitution, as well as pertinent di-
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rectives from the Hon’ble Supreme Court, wherein it has repeatedly been upheld
that “...the right to dignity and fair treatment under Article 21 of the Constitution
is not only available to a living man but also to his body after his death..” [See:
Mohammad Latief Magrey Vs Union Territory of Jammu and Kashmir and
Others, 2022 SCC OnLine SC 1203, Para. 36]

18.While one does not pray for disinterment of said corpses, but at least that suit-

IV.

able directions may be issued by this Hon’ble Court to ensure such ghastly prac-
tices are not repeated again and that the Hon’ble Supreme Court’s well estab-
lished mandate regarding the fundamental right to decent burial and cremation is

honoured and upheld.

REPORT AND RECOMMENDATION BY SEVEN IlITS

19.1t is respectfully submitted that in the original application, as well as in aforemen-

tioned written submissions, the applicant had annexed a report prepared by
seven lITs together on “Ganga river basin management plan.” The said report
has a chapter on cremation practices, which notes that for a variety of reasons
alternative methods of cremation have not appealed to the society at large; and
the report notes that the reservations are attributable to social religious beliefs,
customs and traditions or plain technical issues that relate to their performance
and cost. As per the IIT Report, there are about only 125 crematoria in-
stalled in India, and under Yamuna Action Plan two such facilities were in-
stalled in Delhi. In a country of 1.4 Billion, it is unfortunate that there are
only 125 such crematorium. Therefore, rightly, the suggestion came in that
more such facilities are needed; and more importantly, the Government
should encourage the use of electric crematorium. It is stated that some
suggestions, and also said IIT Report, alluded to a lack of conclusive proof that

electric crematoriums are ‘environment friendly’.
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20.Therefore, before issuing firm directions for installation of electric crematorium,

this Hon'ble Court may consider directing a carbon footprint study of electric
crematorium, regular funeral pyre, and other crematoria so that State funds can
be used for the most efficient and environmentally sustainable mode of crema-

tion.

21.This Hon'ble Court may direct that assistance of IITs that have authored the re-

port may be taken for this purpose. In rural areas where electricity supply re-
mains a problem, non-electric but energy efficient and cheap crematoria must be
provided. It is stated that in areas where rural electrification is not a problem, the
pricing may be worked out to incentivize electric or such other method of crema-

tion that is found environmentally sustainable.

V. Monitoring Stations

22.The Monitoring stations for pollution level in river water should be set up

on all district borders so that responsibility can be fixed on State which
pollute more in their jurisdiction than receiving water quality level from
upper districts. It is stated that the attention of the applicant was drawn to the
World Bank funded WQM project, where reportedly water quality monitoring of
river Ganga is carried out through bio-monitoring as well as sensors based real
time system. This is being done, apparently, by CPCB under Water Quality Mon-
itoring (WQM) System for River Ganga Overview. It is unfortunate that even
though the exercise is done with the public money but the outcome of such
project, especially such on going monitoring is not disclosed on any public plat-
form. Therefore, directions be issued to set up WQM display monitors for

River Ganga on live basis on the CPCB website, so that people can be

made aware on ‘live basis” the changes in water quality.

23.That accordingly, the Applicant seeks the following specific directions:

A. The Respondent States should instate cohesive preventative measures
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(a) The crematoriums should not be set up near and around the catchment areas

of the rivers and lakes.

(b) Devising permanent mechanisms (like electric crematorium) to regulate dis-
posal of dead bodies into the rivers/burial of dead bodies on river bed as
suggested by IIT Report (Annexure A-9, page 114, recommendations at

page 141/Para. 5)

Note: This obligation has to rest with State Governments as per Entry 10, List
Il of the Seventh Schedule of the Constitution and with Local Bodies under
Part IX and IX-A of the Constitution.

(c) Incentivizing resort to crematorium to give effect to the fundamental right
to decent burial and cremation. It is stated that it appears that UP Govern-
ment did issue a Government Order during the pandemic [See page 14, para
13 of the O.A.] to pay a meagre fixed sum for taking care of cremation ex-
penses, and such an approach is laudable as it allow even the poorest of the
families to afford a funeral or a cremation. However, no such scheme is avail-
able in Bihar, Jharkhand or in West Bengal even though the Holy river flows
through the area. This can be easily operationalized through National Mission

for Clean Ganga.

This Hon'ble Court may kindly direct all states to come up with such policies.

(d) Conducting proper and complete health checkup of those living near
the river beds where the human corpses were buried / set afloat and en-
suring their proper treatment and rehabilitation. It is respectfully submit-

ted, again, that the prayer in the application is also for issuance of directions
to the States’ Primary Health Centre to display information on ‘Do’s and
Dont’s’ of disposal of human corpses, so that such an unsettling occurrence

and practice may be mitigated in the future. It is stated that this Hon'ble
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Court has powers under NGT Act, Section 15(1)(a) allows for such an order

to be passed.

(e) States where rural posting or rural experience is mandatory for doctors pursu-
ing MBBS in aided/unaided colleges, an explanation on environmentally sus-
tainable methods of burial should be included as a part of interaction with the
rural populace. This may also involve other aspects of being sensitive to envi-

ronmental degradation and climate change.

(f) That, further, the concerned State governments/Respondents should
consider providing mechanisms to ensure free burial/cremation to cer-
tain identified class of citizens irrespective of their religion and that in
States such as Uttar Pradesh, where there has been an ad hoc scheme to
give Rs. 5,000/- to the families; a status report of its beneficiaries may be
called upon and it may be examined as to why despite the Government offer-

ing money, there were no takers and many bodies were dumped in the river.

(g) The State Pollution Control Boards (SPCBs) of all catchment states should
be accountable for any lapse by any persons or unit(s) for violating discharge
standards or throwing dead bodies and other pollutants in the river. It is very
respectfully submitted that in the absence of specific responsibility, the Gov-
ernment departments tend to shift the blame. Therefore, it is prayed that a
nodal officer being an officer of certain rank be made responsible for en-

forcement and receiving public grievances.

(h) It is prayed for rigorous implementation of legal provisions regarding decent

burial/ cremation.

Hence, it is therefore most earnestly prayed that the aforesaid final submissions may be
considered by this Hon’ble Tribunal and may be implemented/ directed to be imple-

mented by various authorities, as has been prayed for ab initio in this matter before this

Hon’ble Tribunal.
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ANNEXURE A-1

Item No.1 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH
(By Video Conferencing)

Original Application No.262 /2022

Sanjay Sharma Applicant
Versus

Union of India & Ors Respondents
Date of hearing: 10.05.2022

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Harsh Vardhan Kedia, Mr. Shaz Khan and Mr.
Talha Abdul Rahman, Advocates
ORDER
1. The applicant, a journalist with an illustrious profile as

highlighted, has statedly filed the present application in the larger public
interest, seeking urgent intervention and directions from this Hon'ble
Tribunal for the protection of environment and ecology in the following

terms as prayed for:-

“ 1) Direct the Respondents to ensure that proper Covid-19
protocol is followed for the disposal of the Covid-19 impacted
human corpses, with such suitable amendments that an
expert committee appointed by this Hon'ble Court may
suggested and as directed by this Hon'ble Court.

ii) Direct the Respondents to devise permanent mechanisms to
regulate disposal of dead bodies into the rivers, and issue
directions to incentivize resort to crematorium to give effect to

the fundamental right to decent burial and cremation;



432 15

iii) Direct Respondent No. 4 & 5 to ensure a proper and
complete health checkup of those living near the river beds
where the human corpses are buried / set afloat and ensure
their proper treatment;

iv) Direct Respondents No. 4 & 5 to identify the individuals
dependent on the rivers for their livelihood whose right to
livelihood is impacted on account of disposal of dead bodies in
the river Ganga;

v) Direct the Respondents to initiate immediate corrective
action and identify the areas where the corpses are buried on
the river beds; and to ensure proper cremation of the bodies so
buried, in light of the Report of Seven IITs by improving
cremation facilities;

vi) Pass such other orders as this Hon’ble Tribunal may deem

fit and proper in the facts and circumstances of this case.”

2. The applicant has acknowledged that after the nation was hit by
the Covid-19 pandemic, nation- wide lockdowns were imposed in order to
curb the spread of the virus and Various precautionary and safety
measures were announced to check the contagion of the Covid-19 virus.
In view of the detrimental effect an infected human corpse could have on
the environment and human lives, the Ministry of Health and Family
Welfare, Union of India issued Standard Operating Procedure/ Directions
titled “COVID-19: GUIDELINES ON DEAD BODY MANAGEMENT”, based
on the then epidemiological knowledge about the Covid-19 virus. The
National Human Rights Commission (NHRC), in view of the rights
guaranteed under Article 21 of the Constitution and keeping in view the
large number of deaths because of the Covid-19 pandemic and
challenges in the management of the dead bodies, issued an “Advisory for
Upholding the Dignity and Protecting the Rights of the Dead”. As per the
press release issued by the Press Information Bureau (PIB) the Centre

had directed States to prevent dumping of dead bodies in Ganga and
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focus on their safe disposal and providing support for ensuring dignified
cremation. The press release also referred to steps taken to prevent
dumping of dead bodies in river and burying of dead bodies in sand along
the river, launching of suitable awareness generation program and
extending financial support for cremation. However the applicant has
claimed that the same have remained on paper without implementation

on ground.

3. While referring to news reports regarding Covid-19 infected dead
bodies being dumped in the river Ganga and also being buried along the
river, the applicant has submitted that the Covid-19 pandemic is far from
over, and it is uncertain when it will resurrect — despite vaccination. The
issue of throwing dead bodies in the river needs to be tackled from
environmental point of view and standing directions need to be issued
and followed. In respect of COVID, the situation in the rural parts of
India continues to be grim where the RT- PCR tests are at a bare
minimum and poverty is forcing people with limited means to float the
corpses of their family members in rivers or to bury them near the river
beds. Even though now mortality has gone down, but preventive and
curative steps are required to be taken for avoidance and management of
such a situation in the future. Since rotting bodies may have had an
impact on the health of those living along the rivers, curative steps are
required to be taken their complete health check-up and proper

treatment.

4. Grievance of the applicant is also that he made representation
dated 24.05.2021 to the respondents but no action has been taken on

the same.
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5. Learned Counsel for the applicant has reiterated the factual and
legal submissions made in the application for intervention by this

Tribunal.

6. We are of the considered view that this case, which is stated to
have been filed by the applicant on account of the flagrant violation of
the statutory norms by the instrumentalities of the State whose
lackadaisical attitude in attending to the victims of the COVID-19
pandemic and their failure in assisting the families of those succumbing
to this pandemic by providing them decent funeral/ cremation is forcing
them to either float the corpses in rivers including the holy river Ganga,
or forcing them to bury the said corpses on the river beds, also raises the
issue of creating public awareness by all instrumentalities of democratic
form of government particularly the electronic and print media and not
just the agencies of government/instrumentalities of State and the more
important issue of public participation for the cause of preserving and
improving environment, which is not only the statutory obligation of the
State but also fundamental duty of all the citizens who collectively known
as “we the people of India” constitute the State and confer authority on
all its instrumentalities and legitimacy to the working thereof. The case
also raises the questions of adequacy and efficacy of measures/steps
already taken and further measures/steps required to be taken to deal

with the issues.

7. In view of the averments made in the application, we consider it
appropriate to seek reports from Additional Chief Secretary (Home) and
Additional Chief Secretary/Principal Secretary (Health), Governments of
Uttar Pradesh and Bihar respectively to submit factual verification

reports as to the following aspects:
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(i) How many dead bodies were documented/found (ai) to
have been floating in river Ganga and (b) to have been
buried on the river bed in the States of Uttar Pradesh
and Bihar before Covid 19 in the years 2018 and 2019
and after Covid 19 in the years 2020, 2021 and till
31.03.2022?

(i) In how many cases financial support was extended by
Governments of Uttar Pradesh and Bihar respectively for
cremation funeral or burial of the dead bodies?

(iii) What steps were taken for creating public awareness
and promoting public participation for preventing
floating of dead bodies in river Ganga or their burial in
or near the river bed?

(ivy Whether any criminal case was registered and any
prosecution was launched against any person for
violation of the guidelines for management of dead
bodies covid infected or otherwise?

(v) Whether there was any violation of environmental
norms and, if so, the details of the remedial measures

taken may be furnished?

8. Report may be furnished by Additional Chief Secretary (Home) and
Additional Chief Secretary/Principal Secretary (Health), Governments of
Uttar Pradesh and Bihar respectively within two months by e-mail

at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR

Support PDF and not in the form of Image PDF.

9. List the matter for further consideration on 04.08.2022.
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10. In the meanwhile notice of the petition be also issued to the
respondents for filing their replies with reference to the material
averments made in the petition besides their observations/

recommendations regarding steps taken/to be taken.

11. The applicant is also directed to file his affidavit giving suggestions
regarding creating of public awareness by the media, promoting public
participation and involvement of civil society for the cause and improving
efficacy of steps already taken and modalities of steps required to be

taken.

12. A copy of this order, along with a copy of the application and its
enclosures be forwarded to Additional Chief Secretary (Home) and
Additional Chief Secretary/Principal Secretary (Health), Governments of

Uttar Pradesh and Bihar respectively by e-mail for compliance.

Arun Kumar Tyagi, JM

Dr.Afroz Ahmad, EM
May 10, 2022
Original Application No. 262/2022
AG
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Item No. O1 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 21/2023

Ashwani Yadav Applicant
Versus

Govt. of NCT of Delhi Respondent

Date of hearing: 09.01.2023

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

ORDER

1. This is yet another petition on the issue of unabated pollution of
River Yamuna and continued failure of the authorities in taking adequate
remedial measures in terms of specific orders on the subject passed by the

Hon’ble Supreme Court and this Tribunal.

2. It may be mentioned that the issue was dealt with by this Tribunal
earlier vide order dated 27.01.2021 in OA No. 06/2012, Manoj Mishra vs.
Union of India & Ors. The Tribunal, in continuation with earlier orders,
issued specific final directions for remedial measures in time bound
manner. Vide order dated 21.10.2022 in Civil Appeal No. 3465/2022,
Nizamuddin West Association vs. Union of India & Ors., the Hon’ble
Supreme Court has directed further monitoring of compliance of the said

directions by this Tribunal for which order dated 27.01.2021 to the extent
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it directed disposal of the application has been set aside and OA No.

06/2012 has been restored. Text of the said order is as follows:

“1

This appeal arises from an order dated 27 January 2021 of the
National Green Tribunal in OA No 6 of 2012.

The issue which was considered by the NGT pertained to the
rejuvenation of the river Yamuna through the execution of the
directions contained in a previous order dated 13 January 2015
and subsequent orders, including those dated 8 May 2015 and
7 December 2017. The NGT also noted that certain directions had
been issued by this Court.

In this backdrop, the NGT directed that the Chief Secretary, NCT
of Delhi, in coordination with other authorities such as the
Additional Chief Secretary, Urban Development, DDA, IDMC,
DPCC and DJB and the Chief Secretaries of Haryana and Uttar
Pradesh, may personally monitor the progress by providing an
effective administrative mechanism to handle the grim situation
of the river caused by years of neglect. The NGT has issued
certain ancillary directions for monitoring. However, the NGT has
disposed of the OA at that stage.

Pursuant to the issuance of notice by this Court on 25 April 2022,
the Union of India has been represented by Ms Aishwarya Bhati,
Additional Solicitor General.

We have heard Ms Mugdha, counsel appearing on behalf of the
appellant and Ms Aishwarya Bhati, Additional Solicitor General.

In our considered view, having regard to the previous
directions which have been issued by the NGT for
monitoring the steps to be taken for cleaning of the river
Yamuna, the ends of justice require that the matter be
monitored by the NGT.

Ms Aishwarya Bhati has stated that the Ministry of Jal Shakti
has been filing status reports before the NGT.

In order to facilitate judicial oversight by an expert
adjudicating body, we request the NGT to monitor the
matter and compliance of its orders at periodic intervals.
To facilitate this process, we set aside the direction
contained in the impugned order dated 27 January 2021
for the disposal of the application. OA No 6 of 2012 shall
continue to remain on the file of the NGT. The NGT shall
list the OA at an early date so that necessary directions
can be given so as to enable it to assess the status of
compliance with its previous orders and for considering
whether any further orders are necessary to meet the
exigencies of the situation.”
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3. In view of above, since this Tribunal is to monitor compliance of
directions already issued as per earlier order dated 27.01.2021, we have
looked into the grievance in the present application mentioning the

compliance status as follows:

[

i. There is still huge in generation and treatment of sewage
with 35 STPs treating 573.5 MGD, with a gap of 194.5 MGD.
The timelines of all STPs (except Coronation Pillar which was
commissioned in March, 2022 against the timeline of June,
2020) has been continuously extended and presently stands
extended upto June, 23.

ii. Alldrains in which untreated sewage is being discharged
are not intercepted and diverted so that the untreated sewage
is not conveyed to the river. DJB is yet to trap 147 drains out
falling into Najafgarh and Shahdara Drains and timelines for
each stage of trapping of different segments of the drains is
yet to be assigned to specific officers.
iii. DJB is yet to ensure that all the households in the areas
where sewerage network has been provided are connected
with the sewerage network and environmental compensation
is yet to be imposed.”
We have also seen the data of October — December 2022 about water
quality of river Yamuna on the website of DPCC. It shows high level of

BOD, exceeding 50 mg/l and innumerable numbers of faecal coliform

much beyond laid down parameters.!

4. Thus, compliance of directions in order dated 27.1.2021 does not
appear to have been ensured. The status of pollution of Yamuna was noted
in the said order from report of YMC and it was found that violations were
continuing and violators included the State authorities. Chief Secretaries
of concerned States were directed to remedy the situation. It will suffice to
refer to findings in paras 19 to 21 of the said order which are as follows:
“19. From the report of the Committee, it is clear that major problem
of preventing pollution by discharge of sewage, industrial effluents

and other pollutants remains unaddressed. This was so observed
in para 18 the last order also, as quoted above in the paragraph 14.

! https://www.dpcc.delhigovt.nic.in/home/monthly_analysis_report#gsc.tab=0
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There is hardly any improvement in evolving meaningful and
effective institutional mechanism for monitoring. Though IDMC is
reported to have started functioning, tangible results are yet to be
shown, as noted in the report of the YMC. The Committee has
particularly found that 147 drains in the catchment of Najafgarh and
Shahadra drains have not been tapped, as earlier directed. Against
heading 6, dealing with repair and maintenance of drains,
the Committee has noted huge gap in generation and
treatment of sewage. The Committee has rightly
recommended that all the drains in which untreated sewage
is being discharged need to be intercepted and diverted so
that the untreated sewage is not conveyed to the river. Such
gaps need to be bridged in UP and Haryana also. The IDMC
and DJB have to ensure this for Delhi. The monitoring by
Additional Chief Secretary and Chief Secretary Delhi in terms of
order of the Hon’ble Supreme Court dated 24.07.2017 has yet to take
place. Necessary devices for sewage and effluent treatment have
still not been installed to the required extent. Inspite of availability of
huge funds, DJB is not working in a professional manner, as
observed by the YMC. Water quality remains highly deteriorated as
pollutants are still being discharged into the drains. Flood plains are
not being made encroachment free, affecting the riverine ecology.
Awareness programmes are inadequate. Biodiversity parks and
other measures have also been found to be inadequate. Frothing
frequently found is in absence of regulating composition of
detergents, which find place in the river through sewage, for
which action needs to be taken by DPCC/CPCB/Ministry of
Consumer Affairs. E-flow needs to be managed by resolving inter
state issues administratively. Accountability needs to be enforced
against failure of timelines which are being changed at leisure with
no adverse consequences against non-performers. Compensation
regime needs to be strictly followed on ‘polluter pays’
principle which was not happening depicting failure of the
regulators. The observations in respect of authorities in Delhi
equally apply to the States of Haryana and UP.

20. There is, thus, need for continuous and effective working of the
IDMC to plan and oversee prevention of untreated sewage being
discharged in the drains or the river. Apart from discharge of
sewage, there is need to stop industries from discharging effluents
by concerned statutory authorities, including the DPCC. The issue
of protection of flood plains by the DDA remains to be satisfactorily
addressed even though steps are said to have been taken for
constitution of a SPV for the purpose. Encroachment is huge and
steps taken are miniscule. Meaningful working of SPV by DDA
will depend on success to remove encroachment and keeping
continuous vigilance. Thus, on the part of concerned Authorities in
the State of Delhi, Haryana and UP further actions in terms of the
earlier orders of this Tribunal as well as the current
recommendations of the Committee need to be taken, which may be
overseen by the Chief Secretaries of concerned States on regular
basis by constituting a cell of experts on the subject directly reporting
to the Chief Secretary for meaningful monitoring in coordination with
authorities like DDA, IDMC, DPCC, DJB etc.(in the context of Delhi).
Non-adherence to timelines must result in adequate and
stringent action against accountable persons. Timely



441 24

completion of projects must be ensured, otherwise for
generations the problem will remain untackled, as vested
interests will like the projects to remain pending and delayed
to the detriment of the public interest. Interim measures like
phytoremediation need to employed where permanent
solution is delayed. Earlier directions of the Tribunal, which
by and large remain un-complied so far, need to be strictly
followed with meaningful coercive measures against the
erring officers and the violators.

21. As already noted, the matter has been dealt with by the
Hon’ble Supreme Court for 23 years, before transfer of the
matter to this Tribunal in the year 2017 and by this Tribunal
for almost nine years. Finding inadequate compliance, the
Tribunal constituted a Monitoring Committee on 26.07.2018 with the
hope that day to day monitoring by an independent Committee may
result in some improvement. The Committee has functioned for
more than two years and contributed in a big way in steering
the authorities with a clear road-map by its exhaustive
reports on every aspect but the authorities’ action has been
every time found to be inadequate and continues to be so. This
requires the authorities to change their attitude and rise to the
occasion to discharge their Constitutional obligation to the citizens to
provide clean environment by protecting the scarce sources of water
by stringent steps against the erring officers and the violators and
by effective monitoring at appropriate  higher @ levels,
reviewing/ modifying the failed models and failed officers. All the
issues have been duly identified and categorical directions
issued. Recommendations made for future compliance need to
be taken up seriously by the concerned statutory and
administrative authorities.”

S. The Tribunal disposed of the application with the observation that
there has been judicial oversight of the matter for more than 23 years and
issues stood identified and categorical directions were issued. It was
directed that henceforth further monitoring be undertaken by the Chief
Secretary, Delhi in coordination with other authorities in Delhi and

similarly, by Chief Secretaries in Haryana and Uttar Pradesh as follows:

“23. Accordingly, we direct that in terms of directions of the Hon’ble
Supreme Court and earlier orders of this Tribunal, henceforth the
Chief Secretary, NCT of Delhi, in coordination with other
authorities (such as, Additional Chief Secretary Urban
Development, DDA, IDMC, DPCC, DJB) and the Chief
Secretaries of Haryana and UP may personally monitor the
progress, by evolving effective administrative mechanism to
handle grim situation caused by years of neglect. Causes of
failure of existing mechanism and remedial measures required be
addressed in the light of reports of the Committee. This needs to be
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further overseen at National level by the Central Monitoring
Committee, headed by Secretary Jalshakti, which also includes
NMCG and CPCB, in terms of earlier orders of this Tribunal. To give
effect to the orders of the Hon’ble Supreme Court, the Tribunal has
already directed constitution of River Rejuvenation Committees
(RRCs) in all the States/UTs by order passed in OA No. 673 of 2018
in Re: News item published in “The Hindu” authored by Shri Jacob
Koshy titled “More river stretches are now critically polluted : CPCB,
to be headed by the Environment Secretaries of States/UTs, to
prepare and execute action plans for restoration of the polluted river
stretches, under the oversight of the Chief Secretaries of the
States/UTs. Such action plans are already in place. The RRCs of
Delhi, Haryana and UP may accordingly monitor execution of
the action plans with proper inter-departmental
coordination, to remedy the polluted stretches of river
Yamuna in their respective jurisdiction, subject to oversight
of the Chief Secretaries on quarterly basis, who may
thereafter give their quarterly reports to the Central
Monitoring Committee (CMC) headed by the Secretary, Jal
Shakti in terms of order dated 21.09.2020 in O.A. No.
673/2018, supra.”

0. We may also mention that the applicant has referred to recent efforts
to desilt Najafgarh drain with the object of restoring Sahibi river, which
stands converted to dirty drain by discharge of pollution. It is stated that
desilting has been done by DJB, Irrigation Department and Municipal
Corporation with initiative of LG Delhi at 7.5 km stretch and huge amount
of silt/garbage has been removed. While such effort may be useful, it
cannot be substitute for stopping pollution in terms of order of the
Tribunal dated 27.1.12021. Further, desilting material has to be duly
managed. It is further stated that Rs.1500 crore has already been spent
without much result and thus change of pattern of monitoring and
processes used may be required. Data of extent pollution is also mentioned
with the grievance that there is detriment to the environment and public
health which needs to be effectively remedied in the light of already
finalised directions of this Tribunal and the Hon’ble Supreme Court. It is
thus stated that there is flagrant violation of environmental norms and

binding orders of this Tribunal, without any accountability of the violators.
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7. We may also mention here particulars of overlapping issues before
the Tribunal atleast in three other matters. First matter is OA 6/2012,
already referred to above. Second matter is OA 562/2022 in which the
Tribunal has sought response from the Chief Secretaries of concerned
States about the allegation of continuing non compliance and inadequate
remedial action, as reported in media. This may involve coercive measures
and fixing accountability of the violators in the light of response. Third
matter is EA No. 16/2019 in OA No. 153/2014, Indian National Trust for
Art and Cultural Heritage vs. Gouvt. of NCT of Delhi & Ors. on the issue of
pollution of Najafgarh lake which is connected to Najafgarh drain which
finally joins Yamuna. The Tribunal directed remedial action for restoration
of lake by Haryana and Delhi to be coordinated by inter ministerial group
constituted by MoEF, as per earlier orders of this Tribunal. The matter was
disposed of but progress report has been sought for consideration which

is yet to be received. The said three matters are listed for 7.2.2023.

8. We may now mention the background of the proceedings which led
to passing of order dated 27.1.2021. Cognizance of Yamuna pollution was
first taken by the Hon’ble Supreme Court in the year 1994 in WP No.
725/1994, News Item “Hindustan Times” AQFM Yamuna v. Central
Pollution Control Board & Anr. From 1994 till 24.04.2017, when the matter
was transferred to this Tribunal for further consideration, the Hon’ble
Supreme Court passed several orders in 23 years, including orders dated
4.8.2004, 27.2.2012 and 10.10.2012, (2012) 13 SCC 7362. By order dated
4.8.2004, a Committee headed by Secretary Urban Development, Gol with
other concerned departments being members was constituted to oversee
steps for bridging the gap in waste generation and treatment which was

necessary for rejuvenation of Yamuna. By order dated 10.10.2012, it was

2 News Item published in Hindustan Times titled “And Quite Flows the Maily Yamuna”
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noted that even after monitoring by the Hon’ble Supreme Court for 18
years (till then), there remained high level of fecal coliform (FC) and BOD
(which situation continues even now after 11 years of the said order). The
Hon’ble Supreme Court directed that ‘C’ category quality of water be
achieved by preventing industrial/domestic pollution and all
encroachments atleast upto 300 meters on both sides of the river be
removed. There should be action plan covering all relevant issues for
rejuvenation of river Yamuna. Finally, the matter was transferred to this
Tribunal on 24.04.2017 for further consideration as in the meanwhile, the
Tribunal had taken up the issue in petitions filed before it, including OA

No. 06/2012, Manoj Mishra vs. Union of India & Ors.

9. Before above order dated 24.4.2017, the Tribunal passed orders
including orders dated 13.01.2015 (2015 SCC Online NGT 840),
08.05.2015 (2015 SCC Online NGT 841). Further orders include those
dated 07.12.2017 in OA 65 of 20163 and OA 76 of 2016%, final order dated
27.1.2021 in OA6/2012, Manoj Mishra, as already noted. By order dated
13.01.2015, two reports of Expert Committees constituted by the Tribunal
dated 19.04.2014 and 13.10.2014 were accepted and on that basis,
directions were issued for preventing discharge of pollutants into the river,
maintaining environmental flow, protecting flood plain zones by river front
development activities and removing encroachments. The work was to be
completed by 31.3.2017, including provision for 32 additional STPs for 32
major and minor drains, upgradation and maintenance of existing sewer
network. Committee was constituted to oversee compliance comprising
MoEF&CC; Ministry of Water Resources; Chief Secretary, Delhi

Administration; Vice Chairman, DDA; Commissioner of all the Municipal

3 Manoj Misra v. Delhi Development Authority & Ors.
4 Pramod Kumar Tyagi Vs. Art of Living International Center & Ors.
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Corporations; Commissioner, DJB; Secretary, Department of Irrigation,
NCT of Delhi and concerned Secretaries of the States of Haryana, Uttar
Pradesh, Himachal Pradesh and Uttarakhand to oversee execution of
orders of Tribunal. By order dated 24.07.2017, constitution of Committee
was modified to the effect that it will be headed by Secretary, Ministry of
Water Resources (now Jal Shakti). Proceedings for execution continued
before the Tribunal. By order dated 26.07.2018, the Tribunal after noting
that the progress remained inadequate, constituted Yamuna Monitoring
Committee (YMC) to be headed by former Chief Secretary, Ms. Shailja
Chandra and also comprising former Expert Member of this Tribunal, Mr.
B.S. Sajwan. The Committee took stock of the situation and gave its first
report dated 16.01.2019 flagging the issues to be focused and noting that
FC count was upto 6,400 times above the prescribed standards. Only 14%
of the 1797 colonies had sewage pipelines. DDA had failed to remove the
debris and secure the area by erecting barbed wire fencing. It had not
undertaken demarcation of flood plains. Next order of the Tribunal is order
dated 11.09.2019 dealing with all the micro issues by laying down
exhaustive guidelines and directions and timelines as well as action to be
taken for violation of the timelines. Timelines extended till 31.12.2020.
Steps to be taken included tapping 147 drains not covered by interceptor
(ISP) project and diverting them to STPs, connecting unsewered areas to
STPs., recovery of sewage charges from all generators of sewage. Further,
order dated 05.03.2020 was passed while considering YMC’s 3rd report
dated 05.02.2020 recommending single agency to deal with control of
pollution in all the drains of Delhi and also single coordinating authority
by DDA for:

e Protection of the flood plain;
e Creation of wetlands at identified locations:
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e Demolition plans and action taken to retrieve flood plain land and
free it of encroachments,
e Enforcement against vehicles dumping debris in and around the
flood plain
e Progress on financial devolution by the State of Uttar Pradesh on
DDA to undertake
¢ Floodplain rejuvenation on the Eastern bank of the river,
e Progress of 10 identified projects which DDA had undertaken to
complete by specific dates.
e Tree plantation drives,
e Closure of bore wells and plans for larger use of treated waste
water dealt with in Chapter — 10, Use of Treated Waste Water.
10. The Tribunal directed constitution of Special Purpose Vehicle (SPV)
by DDA for management of flood plains and Integrated Drain Management
Cell (IDMC) by Delhi Government under the Chief Secretary with
representatives from other concerned agencies including the DJB, Delhi

Municipal Corporation and Irrigation Department, not below the level of

Chief Engineers.

11. Other orders of Hon’ble Supreme Court which have been referred to
by the Tribunal in its earlier order dealing with pollution of river Yamuna
will include judgment of Hon’ble Supreme Court in Paryavaran Suraksha
Samiti & Anr. v. Union of India & Ors. (2017) S SCC 326 to the effect that
under Article 243 W, 243X and 243 Y read with entry 6 of the 12th
Schedule to the Constitution, onus to handle public health sanitation and
waste management was on Municipalities, to be coordinated by Urban
Developments of the States. Under the Water Act, preventing water
pollution is responsibility of Pollution Boards by enforcing consent
conditions against concerned industries and local bodies. Pollution free
environment being part of right to life, the States are under constitutional
obligation to prevent pollution. It was directed that funding may be
arranged by 31.3.2018 and pollution control devices be installed within
three years from judgment i.e. 22.2.2017, failing which concerned

Secretaries to the Government be prosecuted. NGT was directed to

10
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implement the judgment. In pursuance of order of Hon’ble Supreme Court,
directing this Tribunal to monitoring compliance, the Tribunal dealt with
the matter in OA No. 593/2017, Paryavaran Suraksha Samiti & Anr. v.
Union of India & Ors. and several orders have been passed and last order
being dated 22.02.2021. In OA No. 673/2018, In re: News item published
in “The Hindu” authored by Shri Jacob Koshy titled “More river stretches are
now critically polluted: CPCB, the Tribunal considered the issue of
pollution of rivers and constituted a Monitoring Committee to be headed
by Secretary, Ministry of Jal Shakti, NMCG and CPCB as its members at

National level. Last order passed in the said matter is dated 22.02.2021.

12. Vide order dated 02.09.2014 in WP No. 888/1996, Almitra H. Patel
Vs. Union of India & Ors., Hon’ble Supreme Court remitted the issue of
solid waste management to this Tribunal which is currently being dealt
with in OA No. 606/2018. Chief Secretaries of all States/UTs have been
required to appear in person before NGT and directed to ensure that no
untreated effluent/waste is discharged/dumped in water bodies/rivers.
The Tribunal has also levied compensation @ Rs. 2 crore per MLD on
States/UTs for gap in generation and treatment of sewage, on polluter pays
principle, to be utilised for remedial measures in time bound manner.
Some States have appeared while others have yet to appear. It will suffice
to refer to order dated 10.11.2022 in OA No. 606/2018 with respect to
State of Madhya Pradesh, particularly discussion in paras 38 to 46 on the

subject which may need to be considered in the present context also.

13. Further, the Tribunal dealt with the issue of Najafgarh Jheel which
is an overlapping issue. The said wetland is receiving pollution from
Najafgarh drain from Haryana as well as Delhi. Vide order dated

21.01.2022 in Indian National Trust for Art and Cultural Heritage vs. Gout.

11
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of NCT of Delhi & Ors., the Tribunal noted that the MoEF&CC vide order
dated 19.01.2022 has constituted ‘Inter-Ministerial Expert Group’ for
taking measures for conservation and protection of the lake. The Tribunal
accordingly disposed of the application with further directions that status
reports be filed with the Registrar General of this Tribunal. In OA No.
365/2021, Shamsher Singh vs. Gouvt. of NCT of Delhi, the Tribunal dealt
with the issue of unscientific disposal of sewage by vehicles of septic tank
cleaners in Delhi and considering the report of the Committee headed by
Justice S.P. Garg, former Judge of Delhi High Court, the Tribunal vide
order dated 21.12.2022 in OA. No. 365/2021 directed remedial action.
Needless to say that such action is necessary for control of pollution of
river Yamuna. The direction in the said matter includes monitoring of
dumping of septage into the drains and water bodies in Delhi which will
include levy of compensation for the violations with reference to the
provisions of the Water Act and the Air Act by the DPCC and also necessary
action by Delhi Police as water pollution involved criminal offences. In OA
No. 562/2022, Ishika vs. Gouvt. of NCT of Delhi, the Tribunal has taken up
the same issue vide order dated 30.08.2022 and after noting earlier
proceedings required the Chief Secretary to ascertain latest factual
position and give his report with explanation why coercive penal measures
be not taken in terms of fixing accountability for taking requisite
measures. Similar reports have been sought from Haryana and UP. The
relevant extracts from the said order are reproduced below:-
“5. Thus, while the proceedings were disposed of after specific
directions with the expectation that the concerned authorities will
snow due sensitivity to the matter but unfortunately this does not
appear to have happened. The present application depicts grim
situation calling for further intervention of this Tribunal. The Chief
Secretary of Delhi is required to ascertain latest factual position and
give his report by email within two months with explanation why

coercive and penal measures be not taken in terms of fixing
accountability for such blatant failure of the authorities in protecting

12
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the water quality of river Yamuna, which is tributary of Ganga, by
preventing discharge of pollution. It may also be necessary to seek
similar reports from Haryana and Uttar Pradesh. The reports of Chief
Secretaries may be in a consolidated manner in the light of inter-
departmental review and ground realities.

6. It remains a matter of concern that authorities should not be
able to maintain river flowing in the Capital of India clean inspite of
clear roadmap for its rejuvenation and clear directions of Tribunal.
How the continuing loss to environment and public health should be
ignored is beyond anyone’s comprehension. It is shocking to note
the data relating to water quality of river Yamuna and the
pollution load posted by DPCC on its website depicting that
drains remain un-trapped even after a year of the last order.
This shows utter lack of adequate action and monitoring by
higher authorities. Delhi, Haryana and UP have to review the
situation at higher levels and take remedial action. They may
place factual status on progress made in the last one year,
whether the higher authorities are satisfied with the same, if
not, further plan of action with timelines and fixing
accountability, extent of sewage and trade effluents being
still discharged. Based on these reports the Tribunal may
have to fix accountability of concerned authorities and
financial liability for compensation for damage to the
environment.

7.  Further, the Central Monitoring Committee constituted by this
Tribunal by the last order referred to earlier, headed by Secretary,
Ministry of Jal Shakti which also includes NMCG and CPCB may also
file latest status report of compliance status in the matter and its
action taken report and recommendations within one month by e-
mail at judicial-ngt@gov.in preferably in the form of searchable
PDF/OCR Support PDF and not in the form of Image PDF.

14. Another significant development which has taken place is issuance
of Notification dated 07.10.2016 — River Ganga (Rejuvenation, Protection
and Management) Authorities Order, 2016 (Ganga Order, 2016)
constituting statutory authorities for superintendence and control of
pollution of Ganga and all its tributaries and drains and conferring
statutory powers on such authorities. Para 6 of the order prohibits
pollution of Ganga and its Tributaries and drains connected thereto.
NMCG is main authority empowered to issue any directions and to monitor
compliance. Yamuna is principal tributary of Ganga and all drains
connected thereto are governed by the said orders. Any violation thereof is

offence under the EP Act, 1986, apart from offences under Water Act and

13
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IPC. Violation of orders of this Tribunal is by itself offence under section
26 of the NGT Act. Order of this Tribunal is also executable as decree of

civil court.

15. In the present application, it is suggested that following actions are

critical for control of pollution of river Yamuna:

Sr. Actions
No.

1. | Construction of 03 new Sewage Treatment Plants and
41 Decentralized Sewage Treatment Plants

2. | Rehabilitation of 3 existing Sewage Treatment Plants
and upgradation of existing 16 Sewage Treatment
Plants

3. | Trapping of all major drains out falling into river
Yamuna

4. | Sewerage network in all 1799 unauthorised colonies
and 630 JJ Clusters.

5. | Regulation of River Yamuna flood plain including
removal of all encroachments/Dhobi Ghats

6. | Enforcement of Septage Management Regulations

Utilisation of treated waste water

8. | Upgradation of 13 Common Effluent Treatment Plants

16. In above background, we have pondered over the question as to how
to enforce the order dated 27.1.2021, as directed by the Hon’ble Supreme
Court. Substantial works remain unexecuted in terms of identified steps
for rejuvenation of Yamuna. There is still huge gap in generation of sewage
and available treatment facilities as shown by website of DPCC and as
mentioned in the application. Estimated gap is said to be 194.5 MGD of
sewage. Interception and diversion of about 147 drains (connected to
Najafgarh and Shahdra drains) and other small drains joining bigger
drains remains. Waste water from 1799 unauthorized colonies and 630 JJ

clusters is reportedly going to Yamuna. Further, work of river front

14
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development projects by DDA remains incomplete, besides

desilting/desludging of drains.

17. Having multiple authorities in Delhi may be one of the reasons for
not achieving success so far. There appears to be lack of ownership and
accountability. Huge amount has already spent without desired results.
Judicial oversight has continued for almost 29 years. DDA has to take
measures for protecting flood plain zones while drain owning agencies —
DJB, Irrigation Department, Municipal Corporation etc. have to maintain
drains free from pollution. IDMC was directed to be constituted with Chief
Secretary as head to coordinate with the concerned departments. In terms
of directions of the Hon’ble Supreme Court, ‘C’ category water quality is to
be achieved in Yamuna and all its connected drains. Mandate of Water Act
requires preventing any industrial or domestic waste to be discharged or
dumped into any stream or water body. Punishable offences are provided
not only in Water Act but also under IPC. DPCC does not appear to be
taking coercive measures against erring industries or even local
authorities who rampantly continue to discharge pollution in Yamuna and
the drains. There does not appear to be any meaningful penal action taken
against the violators. There is also huge unauthorized dumping of septage
and even solid waste at different locations in absence of satisfactory
management of sewage from unauthorized colonies which have been set
up and later regularised without requisite infrastructure for sewage
treatment to the detriment of citizens. There appears to be reluctance in
collecting necessary charges required for remedial measures and adopting
effective methodology for prevention of pollution and availability of funds
may be an excuse for not preventing pollution. Coercive and penal
measures are not being taken against violators and erring officers. There

is no meaningful engagement of citizens, who are the victims. While it is

15
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for authorities to devise strategies, available options may be business or
other models with involvement of stake holders. Beautification of flood
plain zones and dense plantations can add great value to the aesthetics of
national capital which has international significance. Meaningful remedial
action in Delhi can lead way to tackle polluted rivers in the country. One
of the sources of funding is the NMCG. The Tribunal in the earlier orders
entrusted monitoring to the Secretary, MoJS, DDA and the Chief
Secretaries of concerned States. It does appear that the situation to a great
extent remains unsatisfactory, in violation of judgment of the Hon’ble
Supreme Court and orders of this Tribunal, fixing rigid timelines which
are being defied at whims, without accountability and without visible
improvement in ground situation. Thus, effective execution regime
appears to be necessary with involvement of topmost administrative
authorities with flexibility of procedures for award of works for execution
of pollution prevention projects. Involvement of stake holders is also
required. There may be need for relaxing procedural requirements like
statutory clearances, without compromising on compliance of
environmental norms. Only agencies with track record of performance in
time bound manner instead of mere lowest bidders may have to be
considered. DPR/tender processes need to be simplified and shortened.
The service provider should be able to produce expected results within
stipulated time. Accountability of the officers through whom the work is to
be executed has to be ensured. Huge amount of public money has been
already spent without much results and without accountability, as noted
by Hon’ble Supreme Court in the context of Yamuna. Further expenditure
has to be incurred with a sense of responsibility, ensuring tangible results.
Comprehensive planning is required for taking suitable measures for

reduction of pollution load by in-situ and ex-situ treatment strategies,
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prevention strategies and utilizing the treated water for non-potable
purposes. There may be need to plant trees in coordination with the forest
department on the flood plains of the river and buffer zones of the drains.
There is need for comprehensive catchment area treatment plan and its
execution which may include undertaking engineering, structural as well
as biological measures. There is also need to consider utilization of treated
sewage water for agriculture or other purposes, discouraging the use of
chemical fertilizer and insecticides, to the extent viable. For maintaining
and restoring ecological integrity of river Yamuna, eco technology may be
used involving Ministry of Fisheries and Animal Husbandry. All other
specific points are already mentioned in the order of the Tribunal dated

27.01.2021.

18. In the light of above discussion, we constitute High Level Committee
(HLC) of concerned authorities in Delhi where pollution of Yamuna is
higher (about 75%), compared to other river basin States. We request the
Lieutenant Governor, Delhi, who is Chairman DDA and Administrator of
Delhi under Article 239 of the Constitution, to head the Committee. Other
members of the Committee will be Chief Secretary, Delhi, who will act as
Convener, Secretaries, Irrigation, Forest and Environment, Agriculture,
and Finance, Govt. of Delhi, CEO, DJB, Vice Chairman, DDA, Secretary or
his nominee (not below the rank of Additional Secretary), Ministry of
Agriculture, Gol, D.G. Forest or his nominee (not below the rank of DDG),
MoEF&CC, Gol, Secretary, MoJS or his nominee not below the rank of
Additional Secretary, Secretary, MoEF&CC or his nominee not below the

rank of Additional Secretary, DG NMCG and Chairman CPCB.

19. The Committee will deal with all issues as set out in order dated

27.1.2021 and other ancilliary matters mentioned above. It may also

17
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coordinate with all other departments, to the extent necessary. It may meet
physically within one week and take stock of the situation with regard to
the directions of the Tribunal, extent of compliance, extent of non-
compliance, proposed remedial action for compliance of law, updated plan
for compliance of directions, sources of funding, accountability for past
failures, methodology for execution of the projects, timelines consistent
with the spirit of orders of the Hon’ble Supreme Court and this Tribunal.
After its first meeting, the Committee may continue to meet atleast once
in every week for next six months so as to achieve tangible results within
the said period. The Committee may consider opening separate dedicated
account, hire dedicated subject matter experts, coordinate with and take
on board existing departments, agencies and stake holders, civil society,
including voluntary organisations. It may also set up its website and place
its proceedings on the said website for information of all concerned and

also to enable public participation.

20. The Committee will also be free to interact with corporates interested
in their duty to the society and not merely in commercial interest. The
timelines prepared be adhered to with laid down penal consequences
against violations. Officers of rank of Chief Engineers, given responsibility,
be named for fixing responsibility. The Committee may compile data of
pollution as on 1.1.1994, 1.1.2012, 1.1.2017, 1.1.2019, 1.1.2021 and
1.1.2023. Thereafter, pollution graph may be prepared on quarterly basis
with goal of substantial reduction by 1.7.2023. As already observed,
planning may include all action points as per last report of YMC,
incorporated in order of this Tribunal dated 27.1.2021, including plan for
using treated water for agriculture, horticulture or industrial purposes,
preventing discharge/dumping of any waste, protection of flood plain

zones, maintaining e-flow, plantations, de-silting and dredging of drains

18
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and the river. MoJS and MoEF&CC may be consulted for norms for
dredging and utilising dredged material for developing river front works.
The Committee may explore provision for separate channels for carriage of
sewage instead of mixing the same with storm water. Treated water may
be used for non-potable purposes and not mixed with potable river water.
The Committee may ensure that de-silt/de-sludged/dredged material is
disposed of as per norms at the earliest, preventing re-entry in the river

and damage to the flood plains.

21. Success of the Committee will be viewed by outcome in terms of
reduction of pollution load and thus targets of the Committee should be
measurable and identifiable. If experiment is successful at Delhi, it may
help the country as a whole facing huge problem of water pollution. The
Committee will be free to conduct proceedings online/hybrid as found

necessary. It will also be free to undertake field visits.

22. The Committee may give its first report by 31.01.2023 by e-mail at
judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Support

PDF and not in the form of Image/PDF.

23. Chief Secretaries of Haryana and Uttar Pradesh may also give their
respective reports in the matter by that date, as directed in connected

matter.

24. Any interstate issues may be resolved by the Committee comprising

Secretary, MoEF & CC, DG, NMCG and Chairman, CPCB.

25. CPCB will monitor water quality of river Yamuna at interstate
borders and compile the results. CPCB will also compile data about the
quality of effluents being drained into river Yamuna and compliance of

STPs and the mode of disposal / utilisation of treated sewage.
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26. Authorities already undertaking remedial measures may continue in

tandem with and subject to control of the Committee.

27. Inter-Ministerial Expert Group constituted for remediation of
Nazafgarh Lake in EA No. 16/2019 in OA No. 153/2014, Indian National
Trust for Art and Cultural Heritage vs. Gouvt. of NCT of Delhi & Ors. may also
continue till completion of remedial measures in tandem with the working

of the Committee.

28. Dr. A.B. Akolkar, retired Member Secretary, CPCB, who had been
required to facilitate working of Committees, appointed by the Tribunal,
vide order dated 31.05.2022, for monitoring waste management issues in
OA No. 606/2018, may continue to facilitate working of the Committee,
without any extra financial implications. He will not be a part of the

Committee nor involved in its working as such.

List for further consideration on 07.02.2023 alongwith OA No.
562/2022, Ishika vs. Gout. of NCT of Delhi and OA No. 06/2012, Manoj

Mishra vs. Union of India & Ors. and other connected matters.

A copy of this order be forwarded to Chief Secretaries of Delhi,
Haryana and Uttar Pradesh, Lieutenant Governor of Delhi, Secretaries,
Irrigation, Forest and Environment, Agriculture, Finance, Govt. of Delhi,
CEO, DJB, Vice Chairman, DDA, Secretaries of Ministry of Agriculture,
MoJS, MoEF&CC, Gol, D.G. Forest, MoEF&CC, Gol, DG NMCG and

Chairman, CPCB by e-mail for compliance.

Adarsh Kumar Goel, CP
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Sudhir Agarwal, JM

Arun Kumar Tyagi, JM
Prof. A. Senthil Vel, EM

Dr. Afroz Ahmad, EM

January 09, 2023
Original Application No. 21/2023
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T GETYA, Aot AT 7 T et HATeT
ferg=AT
7% faeett, 7 sFqav, 2016

FT1.30. 3187(3).— T 7t | qatawofir yguor £ Traam, = v 3uawe i s #1 qaqq
TR T T3 FAT ST ¢, Foaa I 7470 F7 [eg T o8 ol TFHia® vad qa Fafa § amar o
GED
STET, T q4t W, Ui, araren-arestaE vd orfiE o & afgde age f & 5 e i
AT FT EST 2AT &5

Y STET, T & AT & BN T MgHI0 UF STREHT0T % HE0r Has, st afgsma vd o= ygushi
F @@ & wreo i Rafa 7
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st fAwm § g F weor f=rE, Tuse arqfd, sienfeE svanr vd 99 fAea F o @ 99d F §qo9
Ft 7T 77 TE 2,

9 Sigt, g Fafefag wriars o s i sraeasar g--------

() ZATTF ATATSAT UF Taeq & o0 37 dqai=T UF Sdqe=0a qu=a & TeArzd w7 & forg 747 =
ZIEFIOT STTATHT 9T 4T | TGO | TATET FHT TAT 74T F7 Heq07 giAf2ra e,

(&) T #F T FATE F 47 § qaq TATg ATHT FA F 3297 F I A&7 § qiRatad yarg a9 @A
S saeft mriR Rt swwrar #1 O 2afua B ST a9 o7 78 T=99 J04T [Ea F9d § G447 21 99,

4791 GI/2016 160
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() T T F AT F AT § TS AT ST IR, TATAT FATAT THATT AT IR AT a9,
TATAT STAT TIHATT Tl 0T STTUIAT AT F GLEAT STTAT % F1 il S0,

() et syae, e, IaeReen, gefta, fRuTor srerar st wikarstt, arRft srerar erat & Aer - yradm
FHEAT ST U STTETOT, SATERTAT TAT SATHAT 0 IT Tl H TATALOT T T LT, =7 ug w1
AT o o0 whew 331 fA<er 37 ST fF 7 straeTrd aw=

(3) T & H IGO0 TG Hl HEAEAT § GG A-AUT TF SATHATT FAT U TASd HLAT 3T
TTALINT TGN FATH ATAT FATTT AT TRATS, FTHIT TAT T&TAT 0l ST e AT,

(TF) T TET H OITALONT TGO F HATHT ATHAT 6 G2 H AT THd TF THd HLAT S TA@0i
TN T WA, =0T UF FHll a1 o Jag § G, T TAET AEe AT FHIAT,

T ST, T % [AEEIT o (o0 A & F ITLETAT Z1 % FHIL0T HSTET 5T TEART AT T €T I T4
AT TRATRATA] T THAT Td HAT-AAT FHLAT R ST I 5T H IR 74T 6 ATTH To4q 6 [T Fiad
IS B,

ST ST, IIT 4T § TEUOT T THTH H S T, GLEAT ST TG 6 70 TH AT F S(aid g Tl aliY
ST FEEHIRT TAT TIEHRIU 6 AT TATAN H GFE FIA 6 (o0 AT, &= qroor, [{eert o v
FT ATFITRAT g

A, AT, TATIL (F2eA0T) Aferf=ae, 1986 (1986 FT 29) (THF ATE I ATATHIT gl AT 8) HT 91T 3
AT 4, 5, 9,10, 11,19, 20 ¥ 23 ¥ ITLTT (2) TAT (3) F AT=33 (i), (i), (v), (vi), (vii), (viii), (ix), (x), (xii)
TAT (Xiii)  TTT ITLUTT (1) FIET & T LTRRAT T TN Fd g0 AT aad qIa<0r Ug aq §AT § qed
T it 30 fadaw 2009 &t sfeeg=ET Hear e 1111(3), 30 fdaw 2009 #ir sfeg=ar ear
T3, 2539(37), 30 Fdaw 2009 T ATER=AT H&AT F1.37. 2493(37), 30 e 2009 it sfeg=eT Hear

T, 2494(31), 30 e 2009 Fr ATEF=AT H=AT FT.3T. 2495(3T) T 8 FEaLT 2010 FT FT.3M. 287(3)

ST ST FHTe, qal (ST 32 997 §2e0r # 29 Hdaw 2014 =t 1.3, J&aT 2539(3) FT ATIHAT Fd g,
U FTEERAT & Tgel T30 T SroraT e T FHTAT 1 BT, Frx GLhTe UAgl-

(i) TEY orfFart oM FTAT AT FT % 29T ¥ TH A<l ¥ feaAfea ammt & wrfdawor wfeq =t 8 (S
sferfay i &7 5 % dgd Aaer ST e v of<h o A7 37 TH e’ § Ifoatad ATt & 929 § 39U
F & o) ;

(ii) Fvg TEHTL F TAAA0T TS {07 3T T8 <90 F TTaem=i & orqiehi= = smeer ¥ fAfAfEy wrfderd sroar
iR 1 fAaer 3t & & 7 70 smeer § Sfoatera orftrt &1 YIRT srerar &1 Aeures sterar st
FOT 9 T =7 TRy v S erfafRae g =9 af<eE T TH0T A, 39 w1 F7 Aeared w7 rEr

UH IUTT LA T ATART foam 147 2
(iii) =g fA=er Tt & o <6 srferfaae o et wTarem=r o dgd 99T 94T SiiY S99 S[2 ATl o dael | SHeht avi
Rt U& FTAT (ATT 3 T ITLTT (3) F qEd Tohell TTTEHTIT o TS hl 971k ST Ih AT THAH FiT 91T 6

3T 25 % qgd HIH 91 AT SISHY) FT TINT H A< H @AATEE ot ua AT & garel= 36 Aaer g
Tfsa arfaraont s o seer § fAfafdy srfgerfat g of B s e

1. 9 <fs TE THA- (1) TH AL AT T Tt (S0, GLEAT TF THE) TIEH0r Araer, 2016 Fgr A7)
(2) Tg ALY TSI H THTI 6T ATEE F AR R

2. TR HT AR HLA T G- T AL T TGl H TAOT T TATAT FHT TAT HLE0T, AT U TG % 3297 |
T T4 A AT AT AATT BT W9, STEE, IAC TG, HeF U=, Breng, GOgr, anEs,




[T 11 —@vE 3(ii) ] Waﬁ!ﬁ: %T%TITUT 43 ;

AT, TS, IFEH ST Sl TR STl o Gedt o UF o aod e [ 940 &t aqa
SuATeAT T 8, 9% AR G, STET T TRIT T4 o S0, gLaAT qAT e & o7 Tei 9Rug [ |

3. ufewmuTd, afe " § srer =9 7 srufera 7 gi-
(7) “sTfEfR=m” 7 oref qETaeor (H§2eAv) sTfef=aH, 1986 (1986 FT 29) FHmI

(3T) “FTEA” FT o0F & | GaT, A, AT TAT AT TTH(AF GHTET Flgd ST 7T AT ST AR o6 qqor
ATEATE & | g AT THH AETg AT 9T I, A, Ieatd UF 377 TTH{dah GeTe e gl

(&) “THT &= FT o7 I AT F ¢ ST ST F 71 HIT T A G

(1) “AMETE” FAAT “HAETE & H ag S0 I} & AHA ¢ s Ful, FH r@r ah &7 (9d7g 97 A6 &

TRIT =T STAAT Ty SUATRAT o e ST2raT FI9 77 SqaT Teh! IUATRAT A FIed ¥ Tgd Ueh A HhrT
FIAT I AR § Far gl

(2) “ATTATHE AGeAT TTAF” T 372 TNT AT STAAT THAT IUATGAT | e, TZT AAT (T AT TRIT IAT
FAAT AT T SATIETIAE TS & 92 THI I HSedT I 7 2

(Th) “TeAHT TTTARTE” T o1 et ACHTL g

(STT) “aveheTa” &7 T (AT T & IRT qT 6 AT & H a9 &7 | Fl, FAUdi 9% qrasii=a warardt
FTT ATAT I o JATF Tae % o A &9 7 30 g2 Ff GIgH? a9 § U1 ATGT ae91d Fl g2 T
2l

() “STAFRAT A" AT T TRT AL AAAT THT IUATRAT F AE-ITH ATATg A5 H qoA a9 &5 TIGT qeqtd
T H FHHT AT a9 F g

(3r2) “TAger 7 o SATeT== ¥ &7 5 % Tgd AT Hael F ¢ oY “THaer I F7 o7 T o ATHT T

(ST) ST 3T AT T A9, R 53 § Ifedtad ST 9T q2aT i 9 g

(3F) “TSIATE STHASTT” T 31 T T4l STAT THAT ITATRAT oF ST T TGN FAAT 37T SHTAATT FLAATA
H SAd F o o0 JHTE TS ToaT SeATHa §adT 7297 75 H 2

(T1) “aTE #E" FT A T AL Sor@T THAT IALSA F U 6T F § ST TR AOFAA GG F W A2
ET 100 9 H T q1X A ATAT ATE o6 THIT AL 6 HIL0T QAT A A o AL AT 74T 5

(TH) “HT” T 1 T STHAT THeT SUATGAT & T I TATT ATl AN F ¢ RIEH FHH &7 F [idq Hifeam =i
TR FEY STAAT THA ITATIAT 6 S % AT ol T3 Tgd & (70 T (A % TATT a1 & ATHA g 3T
T TAT =T Faterd AT & UF T FT TN TR g

(TH) “TATHIT TR0 § GHATIAT T GEITU, FREATIereR g, ST a1, gradr ave, "3 s SriaeRor
AT AT TRUE AT T Fls W STTaT TIAweor, ™ ot 71 | ST Srar 21, o v f&fere e
& | AT HATU < g ATAT AT HATsA o =7 U Y4 % o7 w1 10 J1eaar & 12 2

(3) g T T e &7 et S 31§ sfeertera e )
(47) “SATER=AT FT o LR AT § THT ATEG=AT F g 7 “Sqfegf=ra Fa” w1 T THT % qAqEN
LR

(F) “TEOT TaT” § STE AT oTtHe gt forae aeget F oqa, TS AT AEqTA T AT, ML, FAT,
TET g2 TIAT Tergh AT 3% TRt off YohTe 3T it oTieret g ST €iast § Jgi s
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(am) “=rfe” # et anfie &

(i) T AR TAAT A AT SARAT T & AT FRAT T47 27 72T 72,
(ii) Frt srfarfer, 2013 (2013 #7 18) ¥F T wATIT T,

(iii) et ¥t srerat oo wrfafRa gy enfug wirE [

(iv) TF TR qTEET,

(V) T It # F ft # oft 71 o ey =t =t

(TH) “TEY TA” T T AT AL AAAT TEAT IUATRAT o & & g GF F § ol =08 g T oA g Saf
TRIT AT STTAT THhT IUATAT T8t & o F STl F AL ST ¢ A T ToT AT THhT IUATRAT F ey
oo i T & ST STe7 o7 FATTAF TATE Z TL AT TTF(oF o] § SeT M a0 L@ 1 2|

(&) “TE T AT H A o6 FH TATg F THT T 41 TIAT ST ITATGAT o6 74T ao I RIFHT F1O 72T
AT A

(F) “TT AL G AT A IAEE AT § 6 THE T 0l G0 AT TATT AATAGT, ST, TZThAT,
fiew, HaThhdT oY AR ¥ & ST 99 o 19T & A o, 92 Y29, 97 91T, €5 T30 307 3F
TATRT H 3 FATed 60 T6 g AT 7l Sl T g7 S 98 qTHT g 3T 396 a8 TINS digd I9T
AR T 3T Ty qdT St onfae g1

(A1) “FH=T FHe AT A TG, T2 g3 22l Y, & §U T, & FAAAT e[ TH1E o AT S AT H 2
(3579) “THET F @ T 1 & A 9o, qATE A ATAT T T4T AT T0! JTATRAT 6 WRT F 741 H a8
AT 97 AT AT ger T B

(T “HYAST Tt T o PRt HraSt qurret sterEt #rast [Huar w6 F afged 7 2§ 389 g et
T TrersT oA 2l

(ATE) “Ta¥s T’ T AT UHT ShiH | g ST U T TR0 JORTT 8 JiE7 6 ATeqq § S Rl 59
Fleh HIAST geTe ahl TehdT S0 Tl

(STe) “STqgAT FT 9T TH A F 1T FAT ATGAT 2

(Srem) “FafafEe e 1 o Ram=a o, STws, SOY U9, WeT 99T, Sxiene, fagr, s, ghamm,
TISTEATH, TSI S9TTeT ¥ TE T T & fRoelt 3fiT U o oo IS 59 reer o Ifeartad 79 7y i

THE IUATRAT RAq g, | 97 q&¥ 72 ar THeht IuAtedt & 15 TRl & o # T 99 F Aqr|-ur Rud godw
IEEERE ]

(SreeT) “Trsg T FfRta” 7 o 9w 2 ° Sfeafea weE § ¥y 1T % O 39 smeer ¥ dgd i e
TRIT EEA0T, AT U Tae T & g

(ST=HT) TS T AT LAV ITTAHT 7 312 Sodeh g | ATATHIT F T8 qF TS TR | g A7
(i) TaTaor Ud a9 §AT § GAT6 8 wasy, 2010 FT 9 aawe it ATSg=aT HEa1 H.AT. 287(3N) FT
e fergTe T ST & |eeqor yrferor)

(ii) T UE a9 FATAT § R 30 fordew, 2009 Fr AT HEERTT it ATSEEAT HEAT ALAT. 2495(37) T
Mo SATTES TS TT qT HLEA TTTERTT|
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(iii) Tt UE a9 wATA H faAiw 30 ey, 2009 F wd q¥aEw v AfSg=Ar /et wrarn 1111(3)
FIT ST IALCTEE T[T T 7ot LT TS|

(iv) TR UF aq §A1e § f&qi 30 Fday, 2009 F 9 93t il SATegaT HedT F.3. 2493(31)
T ATST 3T T9T TTST IRIT ] HLE0T T

(V) TATET0 TF a9 HATAT | A 30 ey, 2009 Fr AT GHT i SATAAAT H AT FLAT. 2494(31)
T IS TS S9Ter TS 907 a7 HLE07 Irerspeon

(SIS g | AT, ST JET (FATRT 8 T8 af ATAT T 9877 & o7 99 gi), siaeefia STer (YThfas 72ram
FOE) T ITAT A AT B

(SI=2) ST T T ITATRAL FT 372 39 AT AT TN | g ST I qaT | TATRT GaT & AT TAH THAT
v AT Foreg TR T AT 6T, qLeAT Ud Tae| Tug 30 el & 3297 § AfAfde wv, anfee g

2. TH QT | WIH FohT T 9T IRATTOT Aal (hU T eTeal UF TaT &1 o7 F3 qFiaeor () rfea=a,
1986 (1986 =T 29) ¥ TXATIUT FoFIT AT & AT IHHT o1 A5t THSAT STTUIT ST I ATAHIT | 347 737 81

4, I =T Y AT, THET TF 9 F g SUTT FIA I AU S arer Rrgia- (1) I AEE F HEAw,
AT UF TG o (70 U e g Mtered Hgid sTa=T1T S[TusT o797~

(i) T LT T U Tehed TUTAT o & H Fafera B sro;

(ii) TN AT F A AT THAE, A TF S AT [OET il TEEA0T FE U 39 J4910 3@ &
FT GG & | AT ST

(iii) 71T 7= ¥ arr Rt & & gaq ugta § wated G s,

(iv) TIT =T | ITeRfas HIEHT FfEear § aieds o foET 96 § yarg a9 @t S,

(v) FIRIT &Y F ZOTRAET, AT qAT SLaTeE AATH (Frfaefadl) Tt Jaee gikamst aur agfaat § arfae
fepm ST,

(Vi) TTRT TATE TAT STHTRT ST (S[STA) F = T ey T 270 T Sroa ud 970 @ r S,
(vii) STETE & | @IS VT aeatd &l T9: Fiord AT ST U& ST T>T ST,

(viii) T =T I | STefT vd aET Sa-fAatEgar # 9 gioa ve wxtera G s,

(ix) ST F H1A, TATH Al FH FHLA 3T T6qh TR Jordl TAHL0T [HrTarsit F a910 @+ & forg v 94t
& T2 3T THH ATE a1 Fl AT {6 ST TATAT STTOIT;

(X) ETEATT, GIAT UF Taed § a1 6l AR, BT Afaae, ams § S9reT ST Ud a0 S, G380,
AT UF VLT % [T FRETT AR TSHT SAAAT FIAHH ] TTATEA IT SATT ST IR 74T F e,
AT UF TG 6T TORATSH Ud T aai &7 T e s sro,

(2) TET TE=m W O T F AN T ArF9TFATI, TR H SHAT AT ARM T ATATIOTH-3T 6
furfa &1 &9 | TEd gu 7 i S SEqia i 895 fAeEa F geer & o wiwy (1) % 9ga AR
Rrgrat & ot Frgia AR 7 gwar g1

5. IT AT | T HT qIREATAHT TATE AT T@T ATC- (1) TAF 5T G, Tg HATHT FIA H TI9
T T T2 % 39 927 (iv) § RU T0 SH T A4S § T A9 A F AT AT TATE FATC L@ A7
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(2) T ToF FLRTE AT I 74 H goeht grRfRatada aauar w990 @ F oo B 9y § 5o v
TATH WaTg a9T0 @A o TITH HIAT 3T TH AT AT TTT FLA 6 (o0 qeft Fatera Iieeneor q0aeg a1 o
St FaTE F

(3) =H AT o YATSH & A o A9d TATg FT FLT0r TE Fa=g T {79 g7 0907 A<t 9 fafAfay favget
< fafRfEe S Ssiae Sreror st g T s

Forq T TP Fa=g T e g ariRatast 1 ea| § vad gu I Aar 97 fEfee faeget & oo adr §
SEEIEIEGIEIFAEENRGRE RIS I

6. TIT ST 3 ST IT ARIT H IITALONT TGO 6T UHATH, [F=0r 7F F+HT AT

(1) TS ARE T T&T AAAT TR STATRAT ATAT THH T2l IL AT T H AT AT €T & T
STTAT TITErT HTaST STTaT HidSl e qal ST,

Ford T STt TRt TATeiTr ITTEReor o 979 26 SQel F AR g i arirg &l Tiersl 24T Hiae % UHA,
HET, o ST S A9 % o Sia<s ShiH @7 STae<aT qgl g STaT INT 94T 3ET S8l SuATadl &
AH-ITH o &7 § ITAH AG T UET SGE=dT T § 7 g, TET ToAH T TR 6 AT
AN g T T F TP Tq=g T (99 g7 [AMEE srafer § T STiersmeor & & § H{iasT & U,
WETOOT, of T Ue e & form vt srasemar fasfea S0 srorar vy stas=er y=e § A1m)

(2) FrT =R TAT €T A ATAT T & IT 74l TTAT T STARAT TAAT % d2i 9L FeNfara sreraw
STTTErd ATaTIAF FfZETE, S Jafrg Tai G,

FITT Ag T T STgr el IR STo1aT SRR &0 a4 & 19 =6 Q9T & AR g ol qrid &l s
FTET Qe ThIF AT AAHTAAT 7 BT AT INT T&T AT ST IUATSAT o AH-TTH & & § ITdh
TG T UEHY STTECHAT TATAT | T 2T, THT Tdh AT AT AT &7 TFeeT IART AT A0 &
T % FHLT H TH QLT & AN g4l ag § TP &=z, W1 [Hed gy FHEe sEte § saaartas
FfgaTa, SRR sraforg & U, 9/, of 9+ Ud Avew & o srasEr At wo serar vt
FAECIAT TATAT H ATUAT

(3) T =AT<F T T&T | STAAT T AT AT TEAT SUATSAT o T ATAT T AT A1 HIHT &0 H A=
T ATTOTTSAT STAAT AT TAAT T TohelT TATSAT | TIATT ST STEATHT HEHAAT T FHIT A5l FT;

FIOq T, ATATE il AT SIE TTHIAS ATIET AT TRANE Sl 9T GTHE AT 6 (70 T I9T
qrafa 3 ST W/ qfefa & qreaw F 9T Eeg W T i F Aquia F aeArdt 6=t a9 |
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e =gfe A7 forfera & srfafaaa & aga oa Ader ST AT o 3 ug Ader &1 are w5 forw arer

ELR

STEAT- Hag & (e & forw uas gy =g T smar g & 3 o & qga A ST #w & oafxe
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CIEGEREISRRCEL R qTET, T3
(F) FarT T ST HAT qIET, o
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(4) T T FHaeft AT qTeq FEGA I AAHITAT FF T FH TAT (49 Al § TF TAaT 699 AT
EEEIEIRIE AT
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&7 fAoares w2 % forw sreEt § fAfAfdse o T sqem v aerer siv geer anfae i
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TALTeToT AT 9T 11 % Siaid AAT o T SATIF;
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26. T+ft ST s wfafaat i aafea R Gar w3 i qoeelt e SU ST T--- (i) T3F 157

T "fEt gt e i qrer atafas, e TieEo AT e T AT are et AR

AT FATH FIRT T T [dHTel i FHRT ROTE T FGAT s T 74 3T STehl qgra® afadi i
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27. I G&T A@T T0T T ARSI S ToF Al gRr U s@r 90&r R w&ga FAT-- (1) T
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28. s T FfRf Fr Areer SAfdeer SiT-—- T W AT, T § T ARer F AT F FATE T AT
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(2) TTSET T, T THer &1 F6ed 977 35 § fRU 10 srqEm grml
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TATAT ITLHA ST TRT TGS TAT IHAT IT-ATAT o THEFIT, HLEA 3T T o o7 T T, 0T e
U A TSHT ZT |

34. T FTARTT TTCT FMSH o & | O Tq=g IT [H9M- TS Fa=a; 9T /e a7 T a9+ o a1
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HEET % " HTH FL qHd 2

(4) TERT TRUT SO FEET H F UF IT-AWAIC FT TST FL THAL g AT TRASAT F oA 2 T
TAhT AT 6 A1 Y FTF FE T B

(5) wetara et & wfafafer su-afafa & T g
(6) AT FTSTE F TTH e TEEAT HT HILH g7 AT T |

36. (1) 1000 FIE &I T  THT AT SHT § AT S | 206 aaer § THT A9 A § 7 F F:7 TH
T ST i R w4

(2) TAThT TALTHN/AT ATAAT VT HEATHT AT ATTAT Tohet o1 SEATAT o6 (e qH FIT TATSHT & JA
TeT HEATEHT o TUT I o TAT SITET %0l ST HIHTT TRATSAT T oA Th HT |

(3) AT TeA, THATHT AT I o &l eT9 | 7 Tad gu qdT qhgrsr=ret = forw grm |
37. TP Ty T e F AgTAeerE i e R it Fghe

(1) T Ta=g, I {79 F AgTHerF 6 FARe Fvx Tt grer it ATt AgTiHaer F1 9% 91 G
& U =G FAAT THF F TR G| R T 9Tt shew ACRTE G A& it Srusti|

(2) FEEET Feers, B & FAghe Faiia adff [Eat 7 aqar TaEgie F e 2 Fex qaewe i@
TS AT AT o ATAFRTAT | & 6T FTOIAT SEERT I A TEH1 F Th A9 o6 THEHE R

(3) TE =g T o & 7o sfi¥ afarst=stl & oy Srent-sreir sy [Rers &7 9 ¥ 9 U 95

ST TSTERT SEaT WIEd AT & §h q1=d % qGHHe|

(4) FTEARET el § T T &l AT =g W HAT T 3T ASMARS 6 €T H TEATH RIT S0,
Sraeht (iF Fvx FTE IR &l STt

(5) FTARTT FATT FT Tl Y AT TGET FT T ATLT TLHIL 6 GLHT q1=09 60 FT T FH q81 gMMTI
38. (1) T =g 79T TR % Feded : T o=, 71 e F AeAferfera seder 2i-

(i) =9 AReT F TR 5 H U M0 FrGiar oY S99 &7 T0 STae =i F7 STa<or HT,

(i) e I o o AT S Aert T SuTer AT ST THE G AGHIEd I A Tare e ATSTT
T TSE TET TR o T HI AT Fe AT,

(iii) FTHTTZE T | TET IT TRUR F [TEGZTL A HLEA & (1T THT FIAFHATIT I TH AT FLAT |

(iv) THT 7 T FIAT SAAAT T FIAT KT Al FHLAT ST I AT 37T AT 3T AT F [AEFIT AT HLeq0
F forw smaeTe g |
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39. TP =g T [T & T .......... (1) TH AL F YTALTAT F AU *F (&4T TET Ta=g W0 fHerT
fAeaferferd i Tg=Te FT STET IgaTT T HILT T T |

(F) HES T S ATIreE, |t B SAT T AT TAT TYLA F ATAUT & HT AT ATOrSTF,
ARSI ST GTiHF FIAFATT § @A FEd T i It IT A1 % T e & T4 e o7 Fea 7 110
ot 3 foru faferes =y |

(@) T AT T TET SU-ATRAT % e U qdT et F 74w W S wwed § T AF Mg § U "< b
TTEAT FLA & forg rufarg U & e |

@@ 7 f=forse e Stet T T€ ST TEeh Su-AREt F " SiY 6T F O UH IURenE wars i
STTHT STerd g |

(F) & IUTA, ST 9NIT A o [ STTNT 6 7T F9AF T TAT Feg TLHTL F HATAAT ST T, (AT AT
TSI, M I A3 5T AL, g S TT G & T (M, AAar ST JeT1 37
Teft 37T TSHAT F qTT GHSATAT FATIH AT, ST TAET T=, T (9 LT TH |

(2) TET T=g I A, IWT q<T T T IT-ATAT F 979 vy AfAfase e F g T o e J
TRIT 4T 3T THehl IT-ATAT o HLAW T HLAT o 70 o= aqell § A0Id, THIAGEAT Y Icaaradi #
AT F AT TT T4t ST TIGT TTSTAT FATUIT AT FATH T FLOT, TAIAT AT THb (7T TIITSTATA T
FTTeATT FHIITI

(3) TSI Ta=g TNIT e MwAToriera 1 T -

(F) T [UTECAT GEATHT FA TAT TATALT €9 & TATAT AW, IT T&T 37T IHhT IT-ATSAT T LT AT
T T TH AT T FAT TAT TAT AR ATARIT TATE T qAT0 T@  forw sraegss a4t Iurai & o
FoaT A F & forw aeft awat 97 fBfee o= o A= &gt o @ S % forg suferg i /e i
IThT IY-AfeAt | qrifEerfad yarg s afoma & fRreiwor #1 Fer a9 |

(&) TH TATHT Tl TATH HT RO ST, gl INT A&l o ST o TATALONT TATE T SLTera 6T 097 § qw
THE T o [oIT JUTT FHIAT ATk INT A&T S THT IT-ATGAT o HLEAW, HLEAT 3T F&e4 o0 5 & qaq
TATE i FATT T@T ST Ho |

(M) ST o TS({IE STZaSi AT ST o HSTLOT (AT FohHT 317 |1 o LT T90T Aol i< SHeht SU-AdT

H ST & AT & T Gl AT Tk Gael | TS0 AR] HAT AT 386 o0 ITAaRIeHT Fears
FEAT |

(%) TN LT 3T THhT IT-ATRAT § A % TATE AT TZUT & T A0l ATATL (AT F2 & (70 T Jorret
FIATT FTAT |

() TH AT JUTT FAT, ST T T IRUT F [oiT FT 0] F2F F 0 raea gf arfe I 947 37
AT IT-ATRAT § TATT AT JaTg a=md T&T ST 99 |

(@) T g, fafere wrew s "t FRtase S v afmtoat strar s st srerEr
Tt zafe srerar ferr, et wrferseor, a2 a7 A 7 Tgor F ST $fiT ST I ALy 3T THA 39-

T o HEAOr Y Yaeg_ F forw fAaega aREsET RO a9 F3 uar RIS ® wAad| & o
ToRET TSTET GTT AT &1 FEAT STaT Ggraar T HL0T a7 |
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(F) TEUOT F IALTAT TAT IT &l ST THbT IT-ATRAT 6 HLEAV, HXAT AT TG F Hael § AT AT ;AT
T eeToTTeHsh ST o 9T, TRt 3T YT % o7 Ua AT STferh HiSar %l ol €71 HLAT AT SATIAT Al
AT FATAT AT ATHIESE T O AT |

() FE =T IAT FAT, ST A % qAT TATE AT T AT ZE@H1 IT-A(AT § IGUU & 3999 * o0
ATALTF 2T |

(4) TET Ta=g T e §XTUTE 7 § 9910 U sy U S ST SUTH T |

40. T € ST TEAHT SU-AeA F AR el Suged s 9 W 96 At S i s r--—
TET T=g T /e 9T 7 T F T AT TEATRT STTAT UH T 98 TITIAT FH 7204 ey
HIS[ET STTITAT STAT e SATAT HEATH Al e 6 & § AT HIMT PE RaT I/ AR He2 Figl
STTURTT, ST 3T ATd1 | TH Q9T F Siaiid TATATET ST o ATTE TATg S TG F &I T HATET FT 3T
FET STATTHF FTLATS FLF o (o7 T Fa=eg IT Foer &1 qoa e 3 |

41. YT =g T AT i aiRpai-m-——- (1) T s g F adaer s fAger % Sfaeta T Ay
ST ITT IT-ATSAT o LA, AT T LT o6 HF Fl GHL TATT 0l 0T, IJcaariaed e oinar &
TFd T USHT B9 % FIEOT TP TFog, IOT THO T F&¥ F |eA0, |9eAT 3T Yae= & forw e
TR STAAT ey TLHRIT HI (ARILLT FIT TTAT TGF g1 T IRT FOATAIT STaT T 9707 afafagt sram
TATA I TTTEERIOT SrraT Rt o= ITTEraanT storar fohelT st~ |9, 998 ST9aT UStel &l o9+ Fuargam
fraer ST T AT T AT UH Ay IUTT FA ST FTF FA T AT S0, ST TG T AST TAT TEA
SY-ATEAT § TATACOT TguvT % Huer, =T ofiw Swemwe % forg sraeas srar tea awey, o 9 947
T[T TET AT TAT TIIA (e T Srerd T STT Feh 9T INIT AT TAT SEH Ha1erd AT o e 3T
T o [olT INT AT § ST o qad a7 TATeq AT Fl AT 6T ST o |

2. OO &7 | TAT IT-0ZRTE 1 F TAETHI 0l ATAATAT 6 TAE 6 [&FT TAT 39 SaeT § TAqT 7747
ITSTAT UF fAger IR0 9<¥ °F Taee F qlt srerar ot Arer v arteer FY Jehdt g, qrHa-

(F) TTITE 4 § & 10 Frgial & S99 § =9 A9 F GTE 55 # Ifeatad FwTAt i QI FHAT,

(@) Frx T % ATHIGT o TGO 6 STLTHT TAT I T&T o6 LA, HLAT AT TG & o7 et A1
FATT |

(3T) TRIT &Y T THHT IT-ATSAT H T, FLEAT, TG & (Aer, == v Iuera & forg i afee yaeae
TISTAT o TATAT FTATATT 6 ToI0 Feg TLRTT o STAHE o Rl 97 72T et st o |rer gw=Aar S
AT |

() STETTEAT % AT STAAT I8 [aAT T4l IT ST Terd FISHT il AHAINGT FHIAT ST T Fere, IS
FTS Bl, 39 IT FHLAT;

(3.) A RATE 1 qaeror AT, qHeT w5 $ s W gy, S ww e qfwfaat s
TATAI TSRO 3T 1+ ITTAReoT 7 FIAATEr TG TISHT ST T 70 37 THehl 3U-ATRTT F ATHAT 7
Hatera freT orer ATeer 97 g ST AT |

(F) AL F @ AT AGHTT e ATECAAT, AT A7 ITATL, ATE WS 6 G, TA-SARTEHAT Ford
FAT, ST ST TSI Sttaq 3T S fafarear F |@weqor i qaieaofia =9 & wrf} 97 |40 F 99499 F
T UE e IUTAT @fgd I AT § YGU F SULHA F U FEAFAT KT FSET a9, Feqaor e

(o) o
HTITeA T ATHITGT HIAT |
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(@) I % AU, AT ST ITUHA TAT IT TV AT THET IT-ATAT F G T T F (o0 sy
T o RfSeT TRt AT FEEATH F FATTAAT FT AT, AT 3T THIET FHT |

(ST) & AT ariiRAfaer O FRT A Sl A&l T S8 TSAT 6 TSGT 6T ST B HLA o
ToReT =g 1=F Srera TTferseor r fMer a7 |

() TAAT TUS ATZHA o GO o (1T g TLHTL T RETILT FLAT (AT FA=T arrert=aa, 2013 (2013 =
18) AT TS Tsia<or rfafaae, 1860 (1860 T 21) & Favid Uk FHUAT o &F H AT ATLA T a9
Ffafaaw, 1882 (1882 #T 2) & (el s ATH & €T H) JAHTH TH AT AAAT IFd M % TATST 6
FATAT o o7 I 2f |

(31) T F TATAT HOer, RF=7o7 3 ST, I AT 37T THhT IT-ATRAT H T 3T TLAT 37T Taed Fl
FEATET T & e A &l 71 % 9% T87aT & o0 UH 31T AT, B sraeds 697 S0 |

(=) TRATSATS & ITLFT AT ¢NTH FIATAIT 6 [T Rl F7q A<k ST2aT ITTERTT i UH fHaer ST ear

ForaT UHT IS 7 fAwd At srarar e F S @ wi TFHAT A4AT T F AT T TS A
T T he AT i FoReT oT= =< ST9aT a1 STaT AT e &l 36 9 T8 FATaae gq |97 |

(3) TBer & AT T ot e % Wid [@Re W@ AT s a1 v aEqrasi & @-1are o TR "atea ar
TTTErsReoT T THger <AT St o g wa=g; v e g fafafdse fram s,

(3) TH =T IUTH FIAT ST T I A& ST IThT qgraah Aed § TG & F=1d, =07 3T Iq9re= i
IqATee, HLEA T [HaTor 3T Wered & o saeTs g

(3) TS Ta=e;, T THerT &7 q2T 9% Aert &1 ST Fe ¥ orf<h gRir STt srterfaae £ g 5 § Faiia
o a7 2

(4) TET Ta=g W e o1 [T o Fraieaae gq a9 TS T afws & [t F o IaeE yorret
FIATT F

(42) FRATT AT § qF ATHRT AT~ TAF AH 5T W1 AT, Brer W sweor qEtaar siw
T TTTAROT AT ST ITIARTEY 9917 el | Hafard T 7 74t AT AT TgIaFh Al & L § A
AT & F HATeq Aefoted araat a7, T T I 77 & [t &7 FEifead e sate g, a T
Ta=g, T T9T T IF STHIET ITS FEAT gIT| AT -

() TIRTT T 3 TS TE1T ST o TATg T TATIAT B30 97 7907 T & <71 3 Au=T2or 3 STeasi 1 orre;

(F) TNIT AT AT & % d€ I AT SHE ATE AT &1 I AT ST qG1AF TEoh! qAT Jei 7 (HHI,
(3T) =TT T AT sraT et | /ST =J1e & &eqr;

(=r) =Tet T fAm,

(S.) ST o HIE AT ST AT RF=7 o forg womft Sttt s=aet &7 [{Afor starEm I qa srerar a9
ST AT T A [h;

(F) TETET TATAL 37T AT =T o TAT 7 TATALV(T Y F HALT &7 HT a Ferd;

(B) FTE 17T FAFATT ST FoF TUTH 4 H Rrgiat & fFoda Featfa o o 8 3= o w=a=s 1 s
FUSAEIRIECAE RIS
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43, ffiTr g/ =T - (1) T FEog T W T SSE T Arded SO FIAT, AT AT ST F I FIA T

TETAT =0 TAT TATIAT 4T AT T84 F3 g START TRAT SATUIM - 26 forw ord 98 8 3 e, = i

YT & &7 § IToT &9 Irgl H fAATate I2ed1 & forw aga o o ek fore a8 e, 20T ST 39T

STe g3 &

gr{wgnww&?mﬁ'@‘fammwg ReTet &1 ST &9 & TE-T@Te T A arftis =77 fHgor
|

(3) T Ta= T THe F ot i Fifafere ot aier ard F FEEE S agrerar e gy i ATt
T AT T Tt T g1 % T2=Td @l TEIeAT USHT AT or@m TLreAT AT I ST

(4) T Ta=g T T F T Fea (@ TqhaT AR & 0 | § 3w gqehar geeft Aaraet fit <7 ¥ *
forT ue Faehar stfareRTEy g

(5) @@ girert faie % |y arivew sag fFawr wia a srfersre STe Fraer Fr ST ST ST Feg R

TH THS & I FEAT § T B

44, FTA RATAT A F1 G T AL g T HAT F AT UF ITLFT (AT sqaedt gen e
o gt wsy i e v freras aermstaTar si fEramt w i fard onfy S B g Ty
e &7 foremt areet 9% 91 &9 o o 7 Sraw wasal w7 Fatg w3 & o T e 6w @y
TETRT T&TT HTA o [T 97 gl

45, Tt Y afier =% et | getaa gt frare aur e W afuafa, S i et g s

grfereRer ar e AT A a1 G e saise | wrea Rt i Tt s T e g s fi St
3iY = ROet & FaT17 0 /et 92 o9 =l % a1 77 R i i aiwg F g fRen-AEe gg

TEQT T ST, AT UAT 9T 2

46. T AT JrET qreT Rdvet 1 g9 - T TF=e, TN THLT T &7 ¥ I GLEAT A= TEEAT 6T

FHTHRT RATE T FT TAT IH AL IT TR F IT I STATHT FATS F AT TEIT HAT 4T 35
TSI & § ot IUcrser FIAT AT 0¥ T8 Ja9T2e T I4TIT ST

47 g, Rear s s, foad et Fe sanfe & dey § aedia @ i e & erfea ---
----- (1) STeT g F=g, 0 fHer Afaf= e it a7 5 F Tq T8 AEeTF a0 I ag [T # a9 a9
TE T AT T

() et ot <o s |tataE, ST v gveror afafae a7 s srtaeor 3 s wrfeeRTer AT | 4v
Ty =T =t oy oft el oft aferseT  srifReares a1 vy afersmr & gt s s i 7= g v

et T 9 [Afe & ITANT & a | FHAT A7 TRASHT & Hwd [oared & o srafed UHT TR &
TETAT TICEFIOT T FTAACITE AT ETed AT F START & q H AT FI foIed § AT qrasiias 7 T

TAT-TETE FX 2 ST ST Ghal & ST ST L Faog T (9T STuferd q9=t; sreram

(3T) TF AT UF T ATF AT AT AT TTEHTOT FT FIFT FAT ST HE FIA AT FAFAET 6 o
e Ted TRATSHT T9T Arated MTE % ITART % S99 § qaTeg HT 9

() g el off P a7 FHETT A9AT Feg AR AT ST AR Aar e e arfeeer &
srfersTiat 3fie swe=TRaET Fr BT ot srefea afRasET F Freeor srerat FEfReuTe srear At F ST
F gag T o I qrAtaA, S awm a@verr afufadt staar s e star are stuar Ay stEr
ST sRE & Seh @l 3 37T TEATASHT o LA g H=er 3T
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() TET FrE SRR, ATEFE, TST TR AT ITEFOT Sufera § o =9 Hataa B off v i f{d,
e, Fifeat oY o =T 997 3i¥ VAT o71<h, ATIRET, TST ALRIT TAAT ST ST I T FTH FLAT
1T M

48. T 9T S wFTeadT Aie — (1) T Ta=eg, W Haw F7 faewma g s 7g fiaw s s
HISAT T HLATIET T RIEE TRATSIATSA % FTAAOITE 37T Taqar § T gNIT ST R Tgur & IT9HT
ST TT 4T o THRGTY 3 S0 OT Taed & (o0 TsF 9T A T, ST 9T 207 rfaar sreEm o3
STTEraR0T ST2aT Sa1<h T AT ST a7 5l

49. gafFHg RAET F AR AT — (1) TEA =g, 0 e e asg v afufh, s e

TR AT, TR ST, 7 ITiaeor, are, [ staar =aie gy ssit w2t fdiet s s g=an
& ST 9T TF THTRA [LA1E TATT HAT STH T [STel % GIT I A&l 3T IHNT T A1l 6 AH-a18
& &A1 o Hae H gAAT & S

() I GIT FHTATACATRT il ST Tl ATSTATAT shl ool SiiT I T o 0 ST 4T 997 A&l S Iaeht
g At £ Fafa & w@&taa s w7 fafa;

(FT) TRIT T T IET T ATAT § ST hT [UET Y =7 Hag H ITATCHF HLATS,

(&FT) T AT H S AT T off 7 H FHrae i IHh HIL;
(1) fafafee 5= & 741 a2 3w a1E 721 & e i Rl

(31) TSrer sivmT |fatfa = werreier sfereont gy SHaT & vred forTErat e R U S 39T,
(TF) TEATEd STATLICHE HILATS & AT 3 a1l A FTLTAT HT TAT AT,
() frré afy =S 2, Srar 6 s geer o wherst g giea B @ g

(T INIT AT ST IHhT HETAF AT T F9T F A F FATerd =7 THT =T,

(2) T Ta=g W o STUTTE -1 ¥ Seafea aufra fad f aher w1 F wewa #¥aw #°
SUATIICHT HTLATS o HT 38 T FHT |

50. =Tt Rard--—--- (1) TET T=g T W oWTer aF F T T8l 1T I 3T T A4t o6 daer §

ITTERTOTT SToaT o+ TTTAFT0T AqET 918 Aqar Fow ooqar  =gfeat gr o o oy & 7 aufEFa
FTie FTa1E T a9 % 3(d % 3 71g H JAT 3

(2) TET Ta=g; T TR 319 gTer Fohw 10 ot i Aat gaeft srferep yrea e, T aeed, ARt
e 3rqat e sreram =atpat g o o asft F T sui-1 # seafea gaeht aufra arfis R §
FT-STRT TN o qgd ATTH AT 3T TH qHha AT (LTS I TCT IT TS AT Fex T TR ol
ST FET AT TH ATESTAF o § AT ST FLEAT ATATN T J@Tse 92 Sff F9r7T ST

51. afafAa =1 o — TP TEeg T W U qE A § 4 UF AT SATET T qal T4+ Fiufaay sam=m
AT AT STMAT T F & | UH [S9s 7 Q9T F Jgd A9 HAT F T Fagd & o Sugsq Faw
IoTU|
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52. ATIETH 9Teq EAT- TS TT IR0 & Aoy sroar 5a e & Yraam=i & wraieady § I Fre
THEAT 30T BIAT g, AT TG TSI Ta=g INT THET FT FHcded T (o TEET N7 TR T AT 2904 T HY
AT TETET STLFT FILATS FL|

53. forar i e afAfaat w1 o (1) Frx TTHT TWT 740 H TATEL00T TgUOr w1 e, AT w7
T TS A % oI 20 e & e 7 v A awy F Jiaw sfeg=er g ARt s et
F el ¥ RATe yeer, SciEs, IcY Te9T, Hed YR, gdaig, g, e, g, e,
P ST ST ST AT & f&eelt 7 UH o T<A0 § , STl 9T 941 &l 9@ 9grd qi4i g,
weud orer § (39 seer # ok are fAfAtase e wgr @ 8) swa sfafay & ey 23 & S7gmn(3) *
Faara ¢ ST s Seeror afefaT” F T/ UE TTEEOr T ST A

(2) s fatatase 3T fSrer § yes e v atata § Fefortad aee g, 9ma: --

(7) fafafde e # ST et TeTe, Tad

(&) FafAfEse e 7T arfersrrell e I8 d=maat & TS R g AT &1 & Jfdes giatafyr
SELS )

(#Y) Tredt 7 T % A7 A At ARt e § s | A, =, o9 s, ShEaRa st
TTHIOT Tt ToamT, 3fiT 57 YU RE=07 a7 s &7 UF FraEter S ST Forsed gy area &ar

ST 9T, &

(1) Fafafdse S § ST Fordes T ATMHT T S0 RAHATI g &l TAa0as e ST ISR
T T TF TA AT i)

(2) fatataee e =1 us Riaswer a= srfaard | I, Tad

(TF) T et srferary o St e form arfaa w3
SEL)

(2) ForaT Fersrex e v wfafa = srewer T 37 Rd oo a= srfaerrdy S sivm |afafa 3 garers g

(3) TS sivr \fafa= i SoF F1 T siv v #7 Fateor 3w Ffufa F steaer #3977 7 e F I=d
Taed T TS QTR 3T AT T TATT Fe0|

Ford Toh TrET T AT i 7 & FH UF SoF TAF d 19 q1g H ATITIONT 0l ST

(4) FTE X TS GIE AL HI ATAT GATAT STAT Forde 6, SET J1 qTHaAT 2, forfea Tifes a9 gu o+
T NI T T g 3T TEHT T ATAT ST Fedded GIRT , STET AT JTHAT g, SHEAT AN TR
0 ST % aTE Jae T 981

54. TrAT IR "X qiATa &1 Aefteror, Faem six AT - fer w dweor gt % @ (A &l
TETHH ATAAT Gied ) Taed F7 refteror Aaa sfiw [g=or =7 srar # &t ara & ga gu g &=,
TR e ® AR R, S 2w g T w9 7 sryar AfAfEee wrea v afuty staar s Gt ste
FoaT TEF T [AfAiEs o et aTfaeRm<T & Ares® § y=nT BT S

55. S afafat ¥ #1 s aftpi- (1) yaF S s afafy SR =7 § s v fEgidr F aqqw
TR B 3 919 § AR G v ager vas Bt [er § 9 93 &7 96 agad qwat &
ARG, LA, FLEAT S TAATE & (o0 FHIAT AT (Mg S eThat 7 TN HeAT|
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(2) Tar9re &9 & T TET 3T THAT AGTAF AGAT 6 AT T ATl RUSET ST o6 [AEGTE, T, AT ST

AT & T IT-TTTE 1 F STHT T 6 AATaT Sl 38 Q9T ST AT =aq & =T Taemi a=m
TR AT IATT U et F el sy v afaty @ A e § v a< i sodht ages afeTi F
Herg H fReforfara arferat s sifgerme sTeq g a9 -

(T7) I9TT =T TAT THRT TTAF AT AT AT 92 F A0 * o 9 /< 3 1977 o arer fAfafase R
& ST H HATAT Ga¥l Hf TgaTd HLAT (¥ 396 qael H TIHT HILATs Dl TS a1 3 Fweare
HLATI

(@) fafafate Srer § T[T 947 3T SH6 9g™® qiedi 4T 384 (a7 € % @Y & (o7 JOAr AT F
ETICHE FIATe HAT (TH AT 6 TTALTHT il B

() TS FATs FA AT Rufa § g T g9 9 TEE Ty W {Hem 7 gt e g, I
TS T, ST ST ATHAT g, H IR TET o6 T979 o6 (o7 19T ST FA gq R (TAFeiaa e ferfea

H gTE FTAT ASThY) Y SULFHT TIeT FATAT ITATHF HILATS AT FHIATI

(3T) TH AR F TTALTAT AT TATAT T F AT STLFT TTHAF T A+ IYTT FIAT qAT0h S QT F
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MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT, AND GANGA REJUVENATION
NOTIFICATION
New Delhi, the 7th October, 2016

S.0. 3187(E).~Whereas it is necessary to constitute authorities at Central, State and District levels to take
measures for prevention, control and abatement of environmental pollution in River Ganga and to ensure continuous
adequate flow of water so as to rejuvenate the River Ganga to its natural and pristine condition and for matters connected
therewith or incidental thereto;

And whereas the River Ganga is of unique importance ascribed to reasons that are geographical, historical, socio-cultural
and economic giving it the status of a National River;

And whereas the River Ganga has been facing serious threat due to discharge of increasing quantities of sewage, trade
effluents and other pollutants on account of rapid urbanisation and industrialisation;

And whereas, the demand for water of River Ganga is growing for irrigation, drinking water supplies, industrial use and
hydro-power due to increase in population, urbanisation, industrialisation, infrastructural development and taking into
account the need to meet competing demands;

And whereas there is an urgent need-

(a) to ensure effective abatement of pollution and rejuvenation of the River Ganga by adopting a river basin
approach to promote inter-State and inter-sectoral co-ordination for comprehensive planning and management;

(b) to maintain ecological flows in the River Ganga with the aim of ensuring continuous flows throughout its length
SO as to restore its ecological integrity that enables it to self rejuvenate;

(c) for imposing restrictions in areas abutting the River Ganga in which industries, operations or processes, or class
of industries, operations or processes shall not be carried out or shall be carried out subject to certain safeguards;

(d) to make provision for inspection of any premises, plants, equipment, machineries, manufacturing or other
processes, materials or substances and giving direction to the authorities, officers and persons as may be
necessary to take steps, for prevention, control and abatement of environmental pollution in the River Ganga,;

(e) for carrying out and sponsoring investigations and research relating to problems of environmental pollution in
the River Ganga and examination of such manufacturing processes, material and substance as are likely to cause
environmental pollution;

(f) for collection and dissemination of information in respect of matters relating to environmental pollution in the River
Ganga and preparation of manual, codes or guide relating to the prevention, control and abatement of environmental
pollution;

And whereas the State Governments concerned, being equally responsible for Ganga rejuvenation, are required to co-
ordinate and implement the river conservation activities at the State level, and to take steps for comprehensive
management of the River Ganga in their States;
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And whereas it is required to have planning, financing, monitoring and coordinating authorities for strengthening the
collective efforts of the Central Government and the State Governments and authorities under this Order for effective
abatement of pollution and rejuvenation, protection and management of the River Ganga,;

Now, therefore, in exercise of the powers conferred by sub-section (1), read with clauses (i), (ii), (v), (vi), (vii), (viii),
(i), (x), (xii) and (xiii) of sub-section (2) and (3) of section 3 and sections 4,5,9,10,11, 19, 20 and 23 of the Environment
(Protection) Act, 1986 (29 of 1986) (hereinafter referred to as the Act) and in supersession of the notifications of the
Government of India in the erstwhile Ministry of Environment and Forests numbers S.0.1111(E), datel] the 30
September, 2009, S.O. 2493 (E), dated th8 S8ptember, 2009, S.0. 2494 (E), dated tH& S€ptember 2009, S.O.

2495 (E), dated the 30September 2009, S.O. 287 (E) dated tHeFgbruary, 2010 and in the Ministry of Water
Resources, River Development and Ganga Rejuvenation No. S.0. 2539 (E), datefl Sept2®nber 2014, except as
respects things done or omitted to be done before such supersession, the Central Government hereby------

()constitutes the authorities by the names mentioned in this Order for the purpose of exercising and performing such of
the powers and functions (including the power to issue directions under section 5 of the Act and for taking measures with
respect to the matters as mentioned in this Order;

(ii)directs, subject to the supervision and control of the Central Government and the provisions of this Order, such
authority or authorities as specified in this Order that shall exercise the powers or perform the functions or take the
measures so mentioned in this Order as if such authorities had been empowered by the Act to exercise those powers.
perform those functions, or take such measures;

(iidirects that all its powers and functions (except the power to constitute any authority under sub-section (3) of section

3 and to make rules under the sections 6 and 25 of the Act) under any provision of the Act shall, in relation to River
Ganga and matters connected therewith, be exercisable and discharged also by the authorities constituted by this Order
and by the officers specified in this Order, subject to such conditions and limitations and to the extent as specified in this
Order.

1.Short title and commencement~ (1) This Order may be called the River Ganga (Rejuvenation, Protection and
Management) Authorities Order, 2016.

(2) It shall come into force on the date of its publication in the Official Gazette.

2. Applicability.- This Order shall apply to the States comprising River Ganga Basin, namely, Himanchal Pradesh,
Uttarakhand, Uttar Pradesh, Madhya Pradesh, Chhattisgarh, Bihar, Jharkhand, Haryana, Rajasthan, West Bengal and the
National Capital Territory of Delhi and such other States, having major tributaries of the River Ganga as the National
Council for Rejuvenation, Protection and Management of River Ganga may decide for the purpose of effective abatement
of pollution and rejuvenation, protection and management of the River Ganga.

3.Definitions.- (1)In this Order, unless the context otherwise requires, -
(a) “Act” means the Environment (Protection) Act, 1986 (29 of 1986);

(b)"Basin” means the entire catchment of a water body or water course including the soil, water, vegetation and other
natural resources in the area and includes land, water, vegetation and other natural resources on a catchment basis;

(c)"Buffer Area” means an area which extends beyond the flood plain of a stream;

(d)"catchment” or “"catchment area “includes the entire land area whose runoff from rain, snow or ice drains into a
water body or a water course, before the water course joins River Ganga or its tributaries or discharges water into River
Ganga or its tributaries;

(e)"commercial fishing” means large scale fishing for commercial purposes by nets, poisoning, or other modern fishing
gear or methods in River Ganga or its tributaries;

(f) Competent authority means “Central Government”

(g)"deforestation” means removal or reduction of forest cover, especially when caused by anthropogenic activities or
removal of trees and other vegetation of a forest excluding a planned clearance for scientific management of forest in
particular in the catchment area of River Ganga,;

(h)"degraded forest” means a forest having loss or reduction of native forest cover or vegetation density in the catchment
area abutting River Ganga or its tributaries;

()"direction” shall mean direction issued under section 5 of the Act and the expression “direct” shall be construed
accordingly;

(j) “District Ganga Committee” means the District Ganga Protection Committee mentioned in paragraph 53;

(k)"engineered diversion” means a structure or device constructed or installed to transfer the water of River Ganga or its
tributaries into canals or other engineering structures;
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()"flood plain” means such area of River Ganga or its tributaries which comes under water on either side of it due to
floods corresponding to its greatest flow or with a flood of frequency once in hundred years;

(m)’"Ghat” means sloping part at Bank of River Ganga or its tributaries with artificially constructed steps or sloping piece
of land used for providing easy human access to water of River Ganga or its tributaries and includes usage of such parts
for religious or other related purposes;

(n)"local authority” includes Panchayati raj institutions, municipalities, a district board, cantonment board, town planning
authority or Zila Parishad or any other body or authority, by whatever name called, for the time being invested by law,
for rendering essential services or with the control and management of civic services, within a specified local area;

(0)"National Mission for Clean Ganga” means the authority mentioned in paragraph 31.

(p) “notification” means a notification published in the Official Gazette and the expression ‘notifying’ shall be construed
accordingly;

(q)"offensive matter” consists of solid waste which includes animal carcasses, kitchen or stable refuse, dung, dirt, putrid
or putrefying substances and filth of any kind which is not included in the sewage;

(r)"person” include ----
(an individual or group or association of individuals whether incorporated or not;
(iila company established under the Companies Act, 2013 (18 of 2013);
(iiany corporation established by or under any Central or State Act;
(iv)a local authority;
(v) every juridical person not falling within any of the preceding sub-clauses;

(s)’River Bed” means the dried portion of the area of River Ganga or its tributaries and includes the place where the
River Ganga or its tributaries run its course when it fills with water and includes the land by the side of River Ganga or
its tributaries which retains the water in its natural channel, when there is the greatest flow of water;

(t) "River Bed Farming” includes seasonal agriculture or farming on the River Bed of River Ganga or its tributaries
during low flows of water;

(u)"River Ganga” means the entire length of six head-streams in the State of Uttarakhand namely, Rivers Alakananda,
Dhauli Ganga, Nandakini, Pinder, Mandakini and Bhagirathi starting from their originating glaciers up to their respective
confluences at Vishnu Prayag, Nand Prayag, Karn Prayag, Rudra Prayag, and Dev Prayag as also the main stem of the
river thereafter up to Ganga Sagar including Prayag Raj and includes all its tributaries;

(v) “rubbish” means ashes, broken brick, mortar, broken glass, dust or refuse of any kind and includes filth;

(w) "sand mining” means large scale removal of river sand from the dried channel belt, flood plain or a part of River
Ganga or its tributaries;

(x) "sewage effluent” means effluent from any sewerage system or sewage disposal works and includes sewage from
open drains;

(y) "sewerage scheme” means any scheme which a local authority may introduce for removal of sewage by flushing with
water through underground closed sewers;

(z) “Schedule” means Schedule appended to this Order;

(za) “specified District” means an area of every District abutting the River Ganga, being within a radius of fifteen
kilometers of the Ganga River Bank or its tributaries in the States of Himachal Pradesh, Uttarakhand, Uttar Pradesh,
Madhya Pradesh, Chhattisgarh, Bihar, Jharkhand, Haryana, Rajasthan, West Bengal and the National Capital Territory of
Delhi and such other States, having major tributaries of the River Ganga as referred to in this Order;

(zb) “State Ganga Committee” means the State Ganga Rejuvenation, Protection and Management Committee constituted
under this Order for each of the States mentioned in paragraph 2.

(zc) State Ganga River Conservation Authority means an authority earlier constituted in each State under the Act as
follows, namely:-

(i) the Bihar State Ganga River Conservation Authority constituted by the notification of the Government of India
in the Ministry of Environment and Forests number S.0287 (E), d&tEet&uary 2010;

(i) the Jharkhand State Ganga River Conservation Authority constituted by the notification of the Government of
India in the Ministry of Environment and Forests number S.02495(E), dafeSiegiember 2009;
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(i) the Uttarakhand State Ganga River Conservation Authority constituted by the notification of the Government of
India in the Ministry of Environment and Forests number S.0 1111 (E), ddte®epfember 2009;

(iv) the Uttar Pradesh State Ganga River Conservation Authority constituted by the notification of the Government
of India in the Ministry of Environment and Forests number S.02493 (E), ddfegep@ember 2009; and

(v) the West Bengal State Ganga River Conservation Authority constituted by the notification of the Government of
India in the Ministry of Environment and Forests number S.02494 (E), ddfeep@ember 2009.

(zd) "stream” includes river, water course (whether flowing or for the time being dry), inland water (whether natural or
artificial ) and sub-terrain waters;

(ze) "tributaries of River Ganga’ means those rivers or streams which flow into River Ganga and includes Yamuna
River, Son River, Mahananda River, Kosi River, Gandak River, Ghaghara River and Mahakali River and their tributaries
or such other rivers which National Council for Rejuvenation Protection and Management of River Ganga may, by
notification, specify for the purposes of this Order.

2. The words and expressions used herein and not defined but defined in the Environment (Protection) Act, 1986 (29 of
1986) shall have the meanings respectively assigned to them in the Act.

4. Principles to be followed for rejuvenation, protection and management of River Ganga. @) The following
principles shall be followed in taking measures for the rejuvenation, protection and management of River Ganga,
namely:-

(i) the River Ganga shall be managed as a single system;

(i) the restoration and maintenance of the chemical, physical, and biological quality of the waters of River Ganga
shall be achieved in a time bound manner;

(i) the River Ganga shall be managed in an ecologically sustainable manner;
(iv) the continuity of flow in the River Ganga shall be maintained without altering the natural seasonal variations;

(v) the longitudinal, lateral and vertical dimensions (connectivities) of River Ganga shall be incorporated into
river management processes and practices;

(vi) the integral relationship between the surface flow and sub-surface water (ground water) shall be restored and
maintained;

(vii) the lost natural vegetation in catchment area shall be regenerated and maintained;
(viii) the aquatic and riparian biodiversity in River Ganga Basin shalkgenerated and conserved;

(ix) the bank of River Ganga and its flood plain shall be construction free Zone to reduce pollution sources,
pressures and to maintain its natural ground water recharge functions;

(x) the public participation in rejuvenation, protection and manageradgsipn and enforcement of any
regulation, standard, effluent limitation plan, or programme for rejuvenation, protection and management
shallbe encouraged and made an integral part of processes and practices of

River Ganga rejuvenation, protection and management.

(2)National Mission for Clean Ganga may, having regard to the needs of the people of the country, advances in
technology and socio economic conditions of the people and to preserve the rich heritage of national composite culture,
specify additional principles in addition to the principles specified under sub-paragraph (1).

5.Ecological flow of water in River Ganga to be maintained- (1) Every State Government, shall endeavor to ensure
that uninterrupted flows of water are maintained at all times in River Ganga as required under clause (iv) of paragraph

(4).

(2) Every State Government shall also endeavor to maintain adequate flow of water in River Ganga in different seasons
to enable River Ganga to sustain its ecological integrity and to achieve the goal, all concerned authorities shall take
suitable actions in a time bound manner.

(3) For the purposes of this paragraph, the average flow of water shall be determined by such Hydrology Observation
Stations at such points of the River Ganga, as may be specified by the National Mission for Clean Ganga:

Provided that the average flow of water in River Ganga may, having regard to ecology, be determined by the National
Mission for Clean Ganga for different points of River Ganga.
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6. Prevention, control and abatement of environmental pollution in River Ganga and its tributaries.€1) No person
shall discharge, directly or indirectly, any untreated or treated sewage or sewage sludge into the River Ganga or its
tributaries or its banks:

Provided that where a local authority does not have, on the date of commencement of this Order, sewerage scheme or
infrastructure for collection, storage, transportation and disposal of sewage or sewage sludge or such infrastructure is not
functional on the said date in an area abutting the River Ganga or its tributaries, every such local authority shall, within a
period, specified by National Mission for Clean Ganga from the date of commencement of this Order, develop such
infrastructure or make such infrastructure functional, as the case may be, for collection, storage, transportation and
disposal of sewage in the territorial area of the local authority.

(2) No person shall discharge, directly or indirectly, any untreated or treated trade effluent and industrial waste, bio-
medical waste, or other hazardous substance into the River Ganga or its tributaries or on their banks:

Provided further that where an industry or industrial area management does not have, on the date of commencement of
this Order, industrial effluent treatment scheme or infrastructure for collection, storage, transportation and disposal of
trade effluents industrial waste, bio-medical waste, or other hazardous substance, etc. or such infrastructure is not
functional on the said date in an area abutting the River Ganga or its tributaries, every such industry or industrial area
management shall, within a period so specified by the National Mission for Clean Ganga from the date of
commencement of this Order, develop such infrastructure or make such infrastructure functional, as the case may be, for
collection, storage, transportation and disposal of trade effluent and industrial waste, bio-medical waste, or other
hazardous substance in the jurisdiction of the industry or industrial area management.

(3) No person shall construct any structure, whether permanent or temporary for residential or commercial or industrial
or any other purposes in the River Ganga, Bank of River Ganga or its tributaries or active flood plain area of River
Ganga or its tributaries:

Provided that in exceptional circumstances like natural calamities or religious events at traditional locations, temporary
structures can be raised after prior permission of the National Mission for Clean Ganga acting through the State Ganga
Committee and the District Ganga Committee:

Provided further that in case any such construction has been completed, before the commencement of this Order, in the
River Bank of River Ganga or its tributaries or active flood plain area of River Ganga or its tributaries, the National
Mission for Clean Ganga shall review such constructions so as to examine as to whether such constructions are causing
interruption in the continuous flow of water or pollution in River Ganga or its tributaries, and if that be so, it shall cause
for removing them.

(4) No person shall do any act or carry on any project or process or activity which, notwithstanding whether such act has
been mentioned in this Order or not, has the effect of causing pollution in the River Ganga.

(5) It shall be the duty of the National Mission for Clean Ganga, every Specified State Ganga Committee or specified
District Ganga Protection Committee, local authority and all other authorities and persons to disseminate widely and
bring to public notice, using various means, information captured in reports and the aforesaid measures in the local
language in every village, town, city and other areas abutting River Ganga and its tributaries.

7. Emergency measures in case of pollution of River Ganga or its tributaries- If any poisonous, noxious or

polluting matter is present or has entered into the River Ganga due to any accident or other unforeseen act or event, and i
is necessary or expedient to take immediate action, the National Mission for Clean Ganga shall take immediate action for
carrying out such operations or direct for carrying out such operations by the specified State Ganga Committee or
specified District Ganga Committee or local authority or any other authority or Board or Corporation, as it may consider
necessary for all or any of the following purposes, namely; -

(a)the manner of removing the matter from River Ganga and disposing it off in such a manner as it may specify, as also,
for carrying out such operations as is considered appropriate for mitigation or removal of any pollution caused by such
matter;

(b) issuing directions restraining or prohibiting any person concerned from discharging any poisonous, noxious or
polluting matter in the River Ganga,;

(c) undertaking any additional work or functions as may be necessary to address such emergency.

8. Power to issue directions. -The National Mission for Clean Ganga shall, in the exercise of its powers and
performance or its functions under this Order, issue such directions in writing as it may consider necessary for abatement
of pollution and rejuvenation, protection and management of the River Ganga to the concerned authority or local
authority or other authorities or Board or Corporation or person and they shall be bound to comply with such directions.

9. Ganga safety audit Every District Ganga Committee shall cause the Ganga safety audit to be carried out by such
Ganga Safety Auditors within such time frame and in accordance with such protocols as may be specified by the
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National Mission for Clean Ganga for the area of the River Ganga abutting such district and forward the copy of the
report of such safety audit along with remedial action taken thereon to the concerned State Ganga Committee and the
National Mission for Clean Ganga, which shall take appropriate action thereon, if required.

10. Pollution in River Ganga and its tributaries to be monitored.{1) The pollution in River Ganga and its tributaries

shall be monitored by the National Mission for Clean Ganga on its own or by directions through various State and
Central Government agencies by use of satellite imagery and other remote sensing technologies as well as physical
stations, online monitoring and independent agencies at a periodicity to be specified by it.

(2) Notwithstanding the provisions of sub-paragraph (1), the Central Government may assign the function of monitoring
of pollution in River Ganga and its tributaries to any other agency or body or direct, having regard to advances in
technology, to monitor the aforesaid pollution in River Ganga and its tributaries by adopting any other technique or
method, as may be specified in the direction.

11. Constitution of National Council for Rejuvenation, Protection and Management of River Ganga.With effect

from the date of commencement of this Order, there shall be constituted an authority by the name to be called the
National Council for Rejuvenation, Protection and Management of River Ganga, (hereinafter in this Order called as the
National Ganga Council) for the purposes of the Act and to exercise powers and discharge functions as specified in this
Order and the Act.

12.Composition of National Ganga Council.Fhe National Ganga Council shall consist of the following members,
namely:-

(a)Prime Minister -Chairperson ,ex-officio

(b) Union Minister for Water Resources,
River Development and Ganga Rejuvenation  Vice-Chairperson, ex-officio

(c)Union Minister for Environment, Forests

and Climate Change - Member, ex-officio;
(d)Union Minister for Finance - Member, ex-officio;
(e)Union Minister for Urban Development Member, ex-officio;
(f) Union Minister for Power - Member ex-officio;

(g)Union Minister for Science and Technology - Member ex-officio;

(h)Union Minister for Rural Development - Member ex-officio;
(i)Union Minister for Drinking Water and Sanitation - Mempeofficio;
(i) Union Minister for Shipping - Member ex-officio;
(k) Union Minister of State for Tourism - Member ex-officio;
(I) Vice Chairman, NITI Aayog - Member ex-officio;
(m)Chief Minister, Bihar - Member ex-officio;
(n) Chief Minister, Jharkhand - Member ex-officio;
(o) Chief Minister, Uttarakhand - Member ex-officio;
(p) Chief Minister, Uttar Pradesh - Member ex-officio;
(q) Chief Minister, West Bengal - Member, ex-officio;

(r) Secretary, Ministry of Water Resources,
River Development and Ganga Rejuvenation - Membeofficio;

(s)Director General, National Mission for
Clean Ganga — Member Secretargx-officio.

(2) The National Ganga Council may co-opt one or more Chief Ministers from the States not represented in the National
Ganga Council having major tributaries of River Ganga, which are likely to affect the water quality in the River Ganga,
as Member.

(3) The National Ganga Council may also co-opt one or more Union Ministers, if it considers necessary, as Member.

(4) The National Ganga Council may consult experts and expert organisations or institutions in the field of river
rejuvenation, river ecology and river management, hydrology, environmental engineering, social mobilisation and other
relevant fields.

(5) The Headquarter of the National Ganga Council shall be at New Delhi or at such other place as it may decide.
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(6) The National Ganga Council shall have its Secretariat in the National Mission for Clean Ganga.

(7) The Central Government in the Ministry of Water Resources, River Development and Ganga Rejuvenation shall
serve as the nodal Ministry.

13. Dissolution of National Ganga River Basin Authority--- (1) On and from the date of constitution of the National
Ganga Council in paragraph 11, the National Ganga River Basin Authority constituted by Notification of the Ministry of
Water Resources, River Development and Ganga Rejuvenation, number S.O 2539 (E), datBepesber 2014

shall stand dissolved.

(2) All things done or omitted to be done or actions taken or any money spent or authorised to be spent by the National
Ganga River Basin Authority before such dissolution shall be deemed to have been done or taken under the
corresponding provisions of this Order.

14.Superintendence, direction and control of management of River Ganga to vest in National Ganga Council.-

The National Ganga Council shall, notwithstanding anything contained in this Order, be overall responsible for the
superintendence, direction, development and control of River Ganga and the entire River Basin (including financial and
administrative matters) for the protection, prevention, control and abatement of environmental pollution in River Ganga
and its rejuvenation to its natural and pristine condition and to ensure continuous adequate flow of water in the River
Ganga and for matters connected therewith.

15. Jurisdiction of National Ganga Council.-The jurisdiction of the National Ganga Council shall extend to the areas
mentioned in paragraph 2.

16. Meetings of National Ganga Council.f1) National Ganga Council may regulate its own procedure for transacting
its business including its meetings.

(2) The Chairperson of the National Ganga Council shall preside over its meetings and in his absence, its Vice-
Chairperson shall, preside over the meetings of the National Ganga Council and conduct its business.

(3) The Vice-Chairperson shall have the power to take decisions necessary for the National Ganga Council to achieve its
objectives, in between the conduct of the two meetings of the Council subject to ratification in the next meeting.

(4) The National Ganga Council shall meet at least once every year or more as it may deem necessary.

17. Constitution of Empowered Task Force on River Ganga as authority.¢1) With effect from the date of
commencement of this Order, there shall be constituted an authority by the name to be called the Empowered Task Force
on River Ganga for the purposes of the Act and to exercise powers and discharge functions as specified in this Order
and the Act.

(2) The Empowered Task Force on River Ganga shall consist of the following members, namely:-

(a)Union Minister for Water Resources,

River Development and Ganga Rejuvenation - Chairpessedificio;

(b) Union Minister of State for Water Resources,

River Development and Ganga Rejuvenation - Vice-Chairpeesenfficio;
(c)Secretary in the Ministry of Water Resources,

River Development and Ganga Rejuvenation - Membecfficio

(d) Secretary in the Ministry of Finance

(Department of Expenditure) - Member, ex-officio;
(e) Chief Executive Officer, Niti Ayog - Member, ex-officio;
(f) Chief Secretary, State of Uttrakhand - Member, ex-officio;
(g) Chief Secretary, State of Uttar Pradesh - Member, ex-officio;
(h)Chief Secretary, State of Bihar - Member, ex-officio;
(i) Chief Secretary, State of Jharkhand - Member, ex-officio;
()) Chief Secretary, State of West Bengal - Member, ex-officio;
(k) Director General , National Mission for Clean Ganga - Member-Secretary

(3) The Empowered Task Force on River Ganga may also co-opt one or more Secretary in the Union Ministries or the
Chief Secretary of any other State concerned, if it considers necessary, as member

(4) The Empowered Task Force on River Ganga shall meet at least once every three months or more as it may deem
necessary.
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(5) The administrative and technical support to the Empowered Task Force on River Ganga shall be provided by the
Central Government in the Ministry of Water Resources, River Development and Ganga Rejuvenation which shall be the
nodal Ministry for the purposes of such administrative and technical support.

18. Functions and powers of Empowered Task Force on River Ganga. —

(1) The Empowered Task Force on River Ganga shall co-ordinate and advise on matters relating to rejuvenation,
protection and management of River Ganga and its tributaries.

(2) In particular and without prejudice to the generality of the provisions of sub-paragraph (1), the functions and powers
of the Empowered Task Force on River Ganga may include measures with respect to all or any of the following matters
in rejuvenation, protection and management of River Ganga, namely:-

(&) ensuring that the Ministries, Departments and State Governments concerned have -
0] an action plan with specific activities, milestones, and timelines for
achievement of the objective of rejuvenation and protection of River Ganga;
(ii) a mechanism for monitoring implementation of its action plans;

(b) co-ordination amongst the Ministries and Departments and State Governments concerned for implementation of its
action plans in a time bound manner;

(c) to monitor the implementation process, address bottlenecks, suggest and take such decisions as may be necessary t
ensure speedy implementation;

(d) all projects under the ambit of Namami Gange including ongoing projects funded domestically and through external
assistance;

(e) discharge of such other functions or exercise of such powers as may be considered necessary for achievement of the
objective of rejuvenation, protection and management of River Ganga or as may be assigned to it by the Central
Government or specified by the National Ganga Council;

19. Approval for projects exceeding value of rupees one thousand crore.-

(1) The Empowered Task Force on River Ganga shall be responsible for the approval of every project exceeding a
value of rupees one thousand crore, as amended from time to time.

(2) The Empowered Task Force on River Ganga may constitute a sub-committee of officials amongst its members
for the purpose of sub-paragraph (1)

20. Constitution and Composition of Specified State Ganga Rejuvenation, Protection and Management
Committees as authorities.-With effect from the date of commencement of this Order, these shall be constituted, in
each State as specified in paragraph 2, an authority to be called the State Ganga Rejuvenation, Protection and
Management Committee, which shall consist of a Chairperson and other members as specified in the Schedule to
exercise powers and discharge functions as specified in this Order and the Act.

21. Meetings of State Ganga Committee. (1) Every State Ganga Committee may regulate its own procedure for
transacting its business including its meetings.

(2)Every State Ganga Committee shall convene its meetings at least once in every three months’ time.

(3) The Chairperson of the State Ganga Committee shall preside over its meetings and in his absence, the said
Committee shall elect its Vice-Chairperson who shall, preside over the meetings of the State Ganga Committee and
conduct its business.

22. Superintendence, direction and control over Committee.The superintendence, direction and control of the
District Ganga Committees shall, notwithstanding anything contained in this Order, vest in the State Ganga Committee,
for the purposes of rejuvenation, protection, prevention, control and abatement of environmental pollution in River
Ganga and its tributaries so as to rejuvenate the River Ganga to its natural and pristine condition and ensure continuous
and adequate flow of water in River Ganga and for protection and management of River Ganga in the States concerned.

23. Decisions of State Ganga Committee to be bindinglhe decision taken at the meetings of the State Ganga
Committee shall, notwithstanding anything contained in this Order, be binding upon every District Ganga Committee
and every local authority or other authority or Board or person referred to in such decision and they shall comply with the
decisions of the State Ganga Committee.

24. Powers, duties and functions of State Ganga Committees(%) Every State Ganga Committee shall, subject to the
provisions of the Act and rules made or directions issued thereunder, have the power to take all such measures, including
those in paragraphs 6, 7 and 8, as it deems necessary or expedient for effective abatement of pollution and conservation
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of the River Ganga and for implementing the decisions or directions of the National Ganga Council and National Mission
for Clean Ganga.

(2) The State Ganga Committee shall implement various programmes and projects of the National Ganga Council and
National Mission for Clean Ganga.

(3) In particular and without prejudice to the generality of the provisions of sub-paragraphs (1) and (2), such measures
may include all or any of the following matters, namely:-

(a) coordination and implementation of the conservation activities relating to River Ganga including augmentation of
sewerage infrastructure, catchment area treatment, protection of flood plains, creating public awareness and such other
measures at the State level and regulation of activities aimed at the prevention, control and abatement of pollution in the
River Ganga to maintain its water quality, and to take such other measures relevant to river ecology and management in
the State concerned;

(b) implementation of the river basin management plan in the concerned State;
(c) maintenance of minimum ecological flows in the River Ganga in the concerned State and actions thereon;

(d) entry and inspection under section 10 and power to take sample under section 11 of the Act for the purpose of
exercising and performing its functions under this Order.

(4) The State Ganga Committee shall undertake all the emergency measures mentioned in paragraph 7.
(5) The State Ganga Committee shall have the powers to issue directions under section 5 of the Act.

(6) The powers and functions of the State Ganga Committee shall be without prejudice to any of the powers conferred
upon the State Government under any Central or State Act, being not inconsistent with the provisions of the Act.

25. Monitoring execution of plans and programmes of District Ganga CommitteesEvery State Ganga Committee
shall monitor the execution of plans, programmes, and projects of all their District Ganga Protection Committees and
those of other authorities and submit progress in respect thereof to the National Mission for Clean Ganga.

26. Preparation of consolidated reports of all District Ganga Committees and taking remedial measures in
respect thereof.-(1) Every State Ganga Committee shall prepare a consolidated report of all District Ganga Protection
Committees, local authorities or other authorities or Board or Corporation or person for every quarter indicating therein
in respect of each specified District abutting River Ganga and its tributaries, ----

(a) the status of the plans being executed and measures taken by them and any other activity relating to the health of
River Ganga and its tributaries;

(b) the quality of water in River Ganga and its tributaries in each specified District and remedial action in respect thereof;
(c) any interruption of flow in the River Ganga in each specified District and reasons therefor;

(d) remedial measures taken on the complaints made to the District Ganga Committee or local authorities or other
authorities;

(e) adverse report as reported by Ganga safety auditors in each specified District;
(f) any other information relevant to the health of River Ganga and its tributaries.

(2) The report referred to in sub-paragraph (1) shall be submitted within one month at the end of each year to the State
Ganga Committee and National Mission for Clean Ganga along with remedial action thereof.

27. Conducting of Ganga safety audit and submission of such audit reports by State Ganga Committe€E)-It

shall be the duty of the State Ganga Committees to conduct or causes to be conducted, through the District Ganga
Committees, the Ganga safety audit and submit report of the Ganga safety audit to the National Mission for Clean Ganga
along with the remedial action taken thereon and also make available the same in public domain and exhibit the same at
its website.

(2) The Ganga safety audit shall include such particulars and be done at such intervals (save as otherwise provided in this
Order) and in such manner as may be specified, by notification, by the National Mission for Clean Ganga.

28. State Ganga Committee to be nodal agencylhe State Ganga Committee shall be the State-wide nodal agency in
the State for the implementation of the provisions of this Order and for effective abatement of pollution and rejuvenation,
protection and management of the River Ganga and its tributaries.

29. State Ganga Committees to be bound by direction of National Ganga Council and National Mission for Clean
Ganga.-Every State Ganga Committee, without prejudice to the foregoing provisions of this Order, shall, in exercise of
its powers or the performance of its functions under this Order, be bound by the decisions or such directions (including
those relating to technical and administrative matters) as the National Ganga Council and the National Mission for Clean
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Ganga may give in writing to it from time to time for abatement of pollution and rejuvenation, protection and
management of the River Ganga.

30. Dissolution of State Ganga River Conservation Authorities and State Executive Committeegl) With effect
from the date of constitution of the State Ganga Committees, the respective State Ganga River Conservation Authorities
and therespective State Executive Committees constituted before the commencement of this Order shall stand dissolved.

(2)All things done or omitted to be done or actions taken or any money spent or authorised to be spent by the authorities
and committees under sub-paragraph (1) before such dissolution shall be deemed to have been done or taken under th
corresponding provisions of this Order.

31. Constitution of National Mission for Clean Ganga as an authority(l) With effect from the date of
commencement of this Order, the National Mission for Clean Ganga, a society registered under the Societies Registration
Act, 1860 (21 of 1860), shall be an authority constituted under the Act, by the same name for the purposes of the Act
and to exercise powers and discharge functions as specified under this Order and the Act and the rules made or directions
issued thereunder.

(2) The composition of the National Mission for Clean Ganga shall be as specified in paragraph 35.

32. Area of operation of National Mission for Clean Ganga.The area of operation of the National Mission for Clean
Ganga shall be the areas mentioned in paragraph 2.

33. National Mission for Clean Ganga to be nodal agency.The National Mission for Clean Ganga shall be the nodal
agency for the nationwide implementation of the provisions of this Order and for effective abatement of pollution and
rejuvenation, protection and management of the River Ganga and its tributaries.

34. National Mission for Clean Ganga to be an empowered organization.The National Mission for Clean Ganga
shall be an empowered organisation with two tier management having administrative, appraisal and approval powers and
duties, functions and powers as specified in this Order.

35. Composition of National Mission for Clean Ganga.The National Mission for Clean Ganga shall have a two-tier
management structure and it shall comprise of the Governing Council and the Executive Committee.

(1) The Governing Council shall consist of the following members, namely:-

(@) | Director General of National Mission for Clean Ganga Chairman, ex-officio
(b) | Joint Secretary, Ministry of Water Resources, River Development and Gavgmber,ex-officio
Rejuvenation
(c) | Joint Secretary, Ministry of Urban Development Member,ex-officio
(d) | Joint Secretary, Ministry of Environment, Forests and Climate Change Member,ex-officio
(e) | Joint Secretary, Department of Expenditure Member,ex-officio
® Representative of NITI Aayog (not below Joint Secretary) Member,ex-officio
(g) | Chairman, Central Pollution Control Board Member,ex-officio
(h) | Principal Secretary, Urban Development, Government of Bihar Member,ex-officio
0] Principal Secretary, Urban Development, Government of Jharkhand Member,ex-officio
0] Principal Secretary, Urban Development, Government of Uttar Pradesh Member,ex-officio
(k) Principal Secretary, Peyjal, Government of Uttarakhand Member,ex-officio
0] Principal Secretary, Urban Development, Government of West Bengal Member,ex-officio
(m) | Executive Director(Deputy Director General), National Mission for Clean Ganga Mesxiaéficio
(n) | Executive Director (Technical),National Mission for Clean Ganga Member,ex-officio
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(o) | Executive Director (Finance), National Mission for Clean Ganga Member,ex-officio
(p) | Executive Director (Projects), National Mission for Clean Ganga Member,ex-officio
(q) | Executive Director(Administration), National Mission for Clean Ganga Member- Secretary.

(2) The Executive Committee constituted out of the Governing Council, shall consist of the following members,
namely:-
(a) Director General, National Mission for Clean Ganga — Chairperson, ex-officio;
(b) Joint Secretary, Department of Expenditure — Member, ex-officio;
(c) Representative of NITI Aayog (not below Joint Secretary) — Member, ex-officio;

(d) Principal Secretary of the State concerned — Member, ex-officio;
(e) Executive Director (Deputy Director General)
National Mission for Clean Ganga — Member, ex-officio;
() Executive Director (Finance)
National Mission for Clean Ganga — Member, ex-officio;
(g) Executive Director (Technical)
National Mission for Clean Ganga — Member, ex-officio;
(h) Executive Director (Projects)
National Mission for Clean Ganga — Member, ex-officio;
(i) Executive Director (Administration)
National Mission for Clean Ganga — Member, ex-officio;
3) The Director General, National Mission for Clean Ganga may, if he considers necessary, may associate with the
Executive Committee, any other member from the Governing Council.
4) The Governing Council may constitute a sub-committee from out of its members and also by associating some
technical experts for appraisal of the projects.
(5) The representative of the State concerned shall also be one of the members of sub-committee.
(6) Half of the members of the Governing Council shall form the quorum.

36. (1) All approvals up to one thousand crores rupees shall be granted by the Executive Committee and it shall
report to the Governing Council at least once in three months.

(2) The Sub-Committee of the Governing Council shall appraise the project only after completion of Third Party
Appraisal of the project by technical experts or consortium of recognized institutes or Indian Institutes of Technology, as
the case may be.

(3) The Third Party Appraisal shall be for all projects irrespective of their value.
37. Appointment of Director General and Executive Directors of National Mission for Clean Ganga.-

(1) Director General, National Mission for Clean Ganga shall be appointed by the Central Government who shall be
equivalent to the rank of Additional Secretary or Secretary to the Government of India and his terms and
conditions of services shall be determined by Central Government.

(2) The Executive Director (Finance) shall be appointed on deputation from any of the organised accounts services
in the Central Government in the rank equivalent to Joint Secretary to Government of India in accordance with
the recruitment rules of the said services.

(3) National Mission for Clean Ganga shall have at least one position for each of the Executive Directors in the rank
of Joint Secretary to Government of India.

(4) One of the Executive Directors shall be designated as Deputy Director General of the National Mission for
Clean Ganga and he shall be appointed by the Central Government.

(5) None of the nominated members of the Executive Committee shall be below the rank of Joint Secretary in
Government of India.

38. Duty of National Mission for Clean Ganga.it shall be the duty of the National Mission for Clean Ganga to -

(i) follow the principles laid down in paragraph 4
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(i) comply with the decisions and directions of the National Ganga Council and implement the Ganga Basin
Management Plan approved by it;

(iii) co-ordinate all activities for rejuvenation and protection of River Ganga in a time bound manner as directed by the
National Ganga Council,

(iv) do all other acts or abstain from doing certain act which may be necessary for rejuvenation and protection of River
Ganga and its tributaries.

39. Functions of National Mission for Clean Ganga.{1) Without prejudice to the provisions of this Order, the
National Mission for Clean Ganga shall identify or cause to be identified -

(a) the specific threats to the River Ganga in areas in each village and town of such specified District abutting River
Ganga and its tributaries, including sewerage and industrial waste, cremation and burial of corpses and disposal
of animal carcasses, and threats from commercial, recreational and religious activities;

(b) the type of measures required to address such threat in each village and town of all districts abutting River
Ganga and its tributaries;

(c) the specific areas where such remedial actions are required to be taken for rejuvenation and protection of River
Ganga and its tributaries.

(d) the measures which may be necessary for reuse of treated water and enter in to Memorandum of Understanding
in this regard with the Ministries of the Central Government like Railways, Power, Petroleum and Natural Gas
etc., State Governments, autonomous bodies at the Central and State level, recognized Institutes and
organizations which the National Mission for Clean Ganga may deem fit.

(2) The National Mission for Clean Ganga shall make or cause to make the River Ganga Basin Management Plan along
with cost, timelines and allocation of responsibilities, among other things, for rejuvenation and protection of River Ganga
and its tributaries in each village and town of specified District abutting River Ganga and its tributaries and execute
projects there for.

(3) The National Mission for Clean Ganga shall -----

(a) cause to be determined the magnitude of ecological flows in the River Ganga and its tributaries required to be
maintained at different points in different areas at all times with the aim of ensuring water quality and
environmentally sustainable rejuvenation, protection and management of River Ganga and its tributaries and
notifying the same and take or direct all such measures necessary to maintain adequate ecological flows;

(b) cause to be identified places where the environmental flow of water of River Ganga has been modified and take
measures for correction thereof to maintain the continuous flow of water for rejuvenation, protection and
management of River Ganga and its tributaries;

(c) identify places of discontinuity of water in River Ganga and its tributaries due to engineered diversion of water
or storage of water or by any other means and execute plans in respect thereof or take remedial action therefor;

(d) devise a system to be put in place for continuous monitoring of flow of water and pollution levels in River
Ganga and its tributaries;

(e) take all such measures which may be necessary to give effect to the decisions of the National Ganga Council so
as to maintain adequate ecological flows in the River Ganga and tributaries;

(H render assistance or cause them to be rendered by any agency for preparation of detailed project reports or
execution of projects for abatement of pollution and rejuvenation, protection and management of the River
Ganga and its tributaries to the State Governments, the State Ganga Committees, District Ganga Committees or
local authorities or any person or body, any authority, Board or Corporation;

(g) set up or facilitate setting up or designate and direct one or more existing centers to research, develop and
disseminate knowledge base and analytical tools on abatement of pollution and rejuvenation, protection and
management of River Ganga and its tributaries;

(h) take any other measures which may be necessary for continuous flow of water and abatement of pollution in
River Ganga and its tributaries

(4)The National Mission for Clean Ganga shall take all such other emergency measures as outlined in paragraph 7.

40. Establishment of River Ganga Monitoring Centres at suitable locations along River Ganga and its
tributaries.- The National Mission for Clean Ganga may identify the places in the River Ganga Basin and establish at
such places or designate any existing laboratory or station or institute as Centres to be called the “River Ganga
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Monitoring Centre” for monitoring amongst other things, continuous flow of water and pollution levels as required under
this Order and such Centre shall report immediately to the National Mission for Clean Ganga for taking remedial action
therefor.

41. Powers of National Mission for Clean Ganga.f1) The National Mission for Clean Ganga being the national
agency charged with the role, responsibility and powers to facilitate the task of rejuvenation, protection and management
of River Ganga and its tributaries, under the supervision and direction of the National Ganga Council, shall recommend
to the National Ganga Council or Central Government for issuing directions or issue directions itself, to the State Ganga
Committees or District Ganga Committees or local authority or any other authority or any person, institution, consortium
or agency, as it may decide, for the rejuvenation, protection and management of River Ganga and have the power to take
all such measures and discharge such functions as it may deem necessary or expedient for prevention, control and
abatement of environmental pollution in River Ganga and its tributaries so as to rejuvenate the River Ganga to its natural
and pristine condition and ensure continuous and adequate flow of water in River Ganga and for protection and
management of River Ganga and for matters connected therewith.

(2) In particular and without prejudice to the generality of the provisions of sub-paragraph (1), and save as otherwise
provided in this Order, such directions may include all or any of the following matters in the management of River
Ganga, namely:-

(a) fulfillment of the functions mentioned in paragraph 55 in accordance with the principles in paragraph 4;

(b) formulate, with the approval of the Central Government, the National policy for effective abatement of pollution and
rejuvenation, protection and management of River Ganga;

(c) enter into memorandum of understanding, with the approval of the Central Government, with any country or foreign
agency for effective implementation of the River Ganga Basin Management Plan for rejuvenation, protection, prevention,
control and abatement of pollution in the River Ganga and its tributaries;

(d) approve, with or without modifications, the River Ganga Basin Management Plan and direct amendments, if any, to
be made therein;

(e) supervise and review the progress reports, and issue directions to the State Ganga Committees, District Ganga
Committees or local authorities and other authorities in the implementation of the River Ganga Basin Management Plan
and any other matter connected with affairs of the River Ganga and its tributaries;

(f) approve the planning, financing and execution of programmes for abatement of pollution in the River Ganga including
augmentation of sewerage and effluent treatment infrastructure, catchment area treatment, protection of flood plains,
creating public awareness, conservation of aquatic and riparian life and biodiversity and such other measures for
promoting environmentally sustainable river rejuvenation;

(g) coordination, monitoring and review of the implementation of various programmes or activities taken up for
prevention, control and abatement of pollution and protection and management in the River Ganga and its tributaries;

(h) direct any person or authority to take measures for restoration of river ecology and management in the River Ganga
Basin States;

(i) recommend to the Central Government, for creation of special purpose vehicles (whether as a company under the
companies Act, 2013(18 of 2013) or Societies Registration Act, 1860 (21 of 1860) or a Trust under the Indian Trust Act,
1882 (2 of 1882)), as may be considered appropriate, for implementation of this Order and for the purposes of the Act;

() take such measures as may be necessary for the better co-ordination of policy and action to ensure effective
prevention, control and abatement of pollution, rejuvenation and protection and management in the River Ganga and its
tributaries;

(k) issue such directions to any person or authority, as it may consider necessary, for proper or prompt execution of the
projects or cancel such projects or stop release of funds or direct refund of amount already released and assign the sam
to any other person or authority or Board or Corporation for prompt execution thereof;

() direct any person or authority to maintain such books of account or other documents, without prejudice to any law for
the time being in force, as may be specified by the National Mission for Clean Ganga;

(m) take such other measures which may be necessary for achievement of prevention, control and abatement of pollution,
rejuvenation and protection and management in the River Ganga and its tributaries;

(3)The National Mission for Clean Ganga shall have the power to issue directions mentioned under section 5 of the Act.

(4)The National Mission for Clean Ganga may evolve an appropriate mechanism for implementation of its decisions and
the decisions of the National Ganga Council.
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42. Giving of prior approval in certain matters.- Every person, the State Ganga Committees, District Ganga Protection
Committees, local authorities and other authorities shall obtain prior approval of the National Mission for Clean Ganga,
on the following matters, relating to River Ganga and any area abutting River Ganga or its tributaries, if required to
implement the decisions of the National Ganga Council, namely:-

(a) engineered diversion and storage of water in River Ganga without affecting the flow of water downstream of the
River Ganga;

(b) construction of bridges and associated roads and embankments over the River Ganga or at its River Bank or its flood
plain area;

(c) construction of Ghats or extension of any existing Ghat;
(d) construction of jetties;

(e) construction of permanent hydraulic structures for storage or diversion or control of waters or channelisation of River
Ganga or its tributaries;

(f) deforestation of hill slopes and notified forest and other eco-sensitive areas;

(9) any other activity which contravenes the principles laid out in paragraph 4 which the National Mission for Clean
Ganga may specify.

43. Financial framework.- (1) The budgetary allocation shall be utilised by the National Mission for Clean Ganga for
meeting expenses in connection with the discharge of its functions, objects and purposes and establishment expenditure:
Provided that the money received by way of grants, loans and borrowings shall be expended for the specific purpose for
which such grants, loans and borrowings have been received.

(2) The National Mission for Clean Ganga shall maintain proper accounts and other relevant records and prepare an
annual expenditure statement.

(3)The audit of National Mission for Clean Ganga accounts shall be done by the Comptroller and Auditor-General of
India and after completion of annual audit, the audit agency shall furnish annual audit certificate.

(4)The affairs of National Mission for Clean Ganga shall be subject to the control of Central Vigilance Commission and
there shall be a Vigilance Officer to look after vigilance related matters.

(5) The annual expenditure statement with the audit report shall be forwarded annually to the Empowered Task Force,
and the Central Government for being laid before each House of Parliament.

44. Engagement of legal expertsFhe National Mission for Clean Ganga shall have proper legal set up for which it
may engage legal experts, consultants and legal firms as may be necessary for advising it on legal matters and providing
support for discharging its duties.

45. Scrutiny of reports.- All the reports relating to its activities and reports received from the State Ganga Committees,
District Ganga Committees, local authority, Board, Corporation or any person shall be scrutinised by the National
Mission for Clean Ganga and placed by it along with its views on the matters mentioned in such report before the
National Ganga Council for soliciting its guidance thereon, if required.

46. Consolidated report of Ganga Safety audit.The National Mission for Clean Ganga shall prepare and submit a
consolidated report of the Ganga safety audits of River Ganga to the National Ganga Council along with the remedial
action taken thereon and also make available the same in public domain and exhibit the same at its website.

47. Powers of National Mission for Clean Ganga to call for information, conduct inspection, publish reports, etc.-
(1) Where the National Mission for Clean Ganga considers it expedient so to do under section 5 of the Act, it may, by
order in writing.-

(a) call upon any State Ganga Committees, District Ganga Protection Committees, local authority, other authority, Board,
Corporation or person, who has been allotted any project for execution or connected with such project or utilisation of
funds, at any time, to furnish in writing or make public for dissemination such information or explanation relating to such
project allotted for execution or executed or utilisation of fund allotted as the National Mission for Clean Ganga may
require; or

(b)appoint one or more persons or any authority to make an inquiry in relation to project allotted for execution or
executed or utilisation of fund allotted; or

(c) direct any of its officers or employees or the officers or employees of the Central Government or State Government or
any other authority to inspect the books of account or other documents of the State Ganga Committees, District Ganga
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Committees, local authority, other authority, Board, Corporation or person related to any project allotted for execution or
executed or utilisation of funds; or

(d) require any person, officer, State Government or authority to furnish to it any reports, returns, statistics, accounts and
other information and such person, officer, State Government or other authority shall be bound to do so.

48. Financing and implementation model.—The National Mission for Clean Ganga shall develop and constantly refine
financial models that would improve the performance and sustainability of projects, and which can be adopted by the
State Ganga Committees, District Ganga Committees, local authority, other authority or person for abatement of
pollution and rejuvenation, protection and management of the River Ganga.

49. Preparation of consolidated reports.{1) The National Mission for Clean Ganga shall, on the basis of the reports

and other information forwarded by the State Ganga Committees, District Ganga Committees, local authorities, other
authorities, Board, Corporation or person, prepare a consolidated report every year indicating therein in respect of each
specified District abutting River Ganga and its tributaries.-

(a) the status of the plans being executed and measures taken by them and any other activity relating to the health of
River Ganga and its tributaries;

(b) the quality of water in River Ganga and its tributaries and remedial action in respect thereof;
(c) any interruption of water in the River Ganga and reasons therefor;
(d) condition of River Bed and flood plains and habitat in the specified District;

(e) remedial measures taken on the complaints received from public by the District Ganga Committee or local
authorities;

(f) threats remaining to be addressed by then with remedial action proposed therefor;
(g9) report if any as reported by Ganga safety auditors;
(h) all other information relevant about the health of River Ganga and its tributaries.

(2) The National Mission for Clean Ganga shall submit a consolidated report referred to in sub-paragraph (1) after review
thereof to the Empowered Task Force along with remedial action thereof.

50. Annual report.- (1) The National Mission for Clean Ganga shall, within three months of the end of every year,
prepare an annual report of all work undertaken by it and by the Empowered Task Force on River Ganga, the State
Ganga Committees, District Ganga Committees, concerned local authorities, other authorities, Board, Corporation or
persons during the immediately preceding year.

(2) The National Mission for Clean Ganga shall include under separate parts in its annual report referred to in sub-

paragraph (1), all works undertaken by it and the Empowered Task Force on River Ganga, the State Governments, the
State Ganga Committees, District Ganga Committees, concerned local authorities, other authorities, Board, Corporation
or person, and forward the said annual report to the National Ganga Council and the Central Government and also make
available in public domain and exhibit at its website.

51. Constitution of Committees.-The National Mission for Clean Ganga may, constitute one or more River Ganga
Management Committees from amongst its members and such experts in the field of rivers or water as it may consider
appropriate for the efficient discharge of its functions under this Order.

52. Soliciting guidance.-In case any difficulty arises in implementing decisions of the National Ganga Council or the
provisions of this Order, it shall be duty of the National Mission for Clean Ganga to solicit the guidance of the National
Ganga Council and take appropriate action accordingly.

53. Constitution of District Ganga Protection Committees.{1) The Central Government shall immediately after the
commencement of this Order, in consultation with concerned State Ganga Committee, by notification constitute, in every
specified District abutting River Ganga and its tributaries in the States mentioned in paragraph 2, the “District Ganga
Committees” for the prevention, control and abatement of environmental pollution in the River Ganga.

(2) Every District Ganga Committee in each specified District shall consist of the following members, namely:-

(a) the District Collector in the specified District; - Chairperson, ex-officio;

(b) not more than two nominated representatives from Municipalities and Gram Panchayats of the specified District
nominated by the State Government. - Members;
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(c) one representative each of the Public Works, Irrigation, Public Health Engineering, and Rural Drinking Water
Departments, and State Pollution Control Board working in the specified District abutting River Ganga to be nominated
by the District Collector - Member, ex-offic|o;

(d) two environmentalists associated with River Ganga protection activities and one representative of local industry

association in the specified District to be nominated by the District Collector - Members,;
(e) one Divisional Forest Officer of the specified District - Member, ex-officio
(f) one District official to be nominated by the District Collector. - Member;

(2) The District Collector shall be the Chairperson of the District Ganga Committee and the Divisional Forest Officer
shall be the Convener of the District Ganga Committee.

(3) The District Ganga Committees shall meet at such times and at such places as the Chairperson of that Committee may
decide and exercise such powers and functions as may be conferred under this Order:

Provided that at least one meeting of the District Ganga Committee shall be held every three months.

(4) A non ex-officio member may resign his office by giving notice in writing thereof to the Central Government or to
the District Collector concerned, as the case may be, and shall cease to be a member on his resignation being accepted b
the Government or the District Collector concerned, as the case may be.

54. Superintendence, direction and control of District Ganga Committee.The superintendence, direction and
control of the management of the District Ganga Committee (including financial and administrative matters) shall,
notwithstanding anything contained in this Order, vest in the National Mission for Clean Ganga which may be exercised
by it either directly or through the State Ganga Committee or any of its officer or any other authority specified by it.

55. Functions and powers of District Ganga Committees.{1) Every District Ganga Committee shall discharge
functions and exercise powers for rejuvenation, protection, restoration and rehabilitation of River Ganga and its
tributaries in each specified District as laid out in paragraph 6 and 7 as per the principles specified in paragraph 4.

(2) In particular, and without prejudice to the generality of the provisions of sub-paragraph (1) for rejuvenation and
protection and restoration or rehabilitation of degraded areas abutting River Ganga and its tributaries and subject to other
provisions of this Order and rules made thereunder, every District Ganga Committee shall have the following powers and
functions in relation to River Ganga and its tributaries abutting in the area in specified District, namely:-

(a) identifying activities which may be threats in the area of specified District abutting the River Ganga for protection of
River Ganga and its tributaries or its River bed and making a plan for remedial action and take remedial action in respect
thereof;

(b) taking remedial action at its own end for protection of River Ganga and its tributaries or its River bed abutting in the
specified District (excluding enforcement of the provisions of this Order)

(c) in the event of its inability to take remedial action, reporting (electronically as well as by sending written
communication in hard copy) to the National Mission for Clean Ganga and concerned State Government, the State Ganga
Committee, as the case may be, for issue of direction for protection of River Ganga and to formulate appropriate
management or remedial actions.

(d) taking suitable administrative and other measures, to give effect to the provisions of this Order so as to prevent the
environmental pollution in the River Ganga and its tributaries, not being inconsistent with the provisions of this Order, or
any law for the time being in force.

(3) In case, the District Ganga Committee is of the opinion that any contravention has been made of any other law for the
time being in force or in respect of provisions of this Order, it shall take appropriate action in accordance with the law for
the time being in force.

(4) The District Ganga Committee shall take all such emergency measures as specified in paragraph 7.

56. Designation of Nodal Officer.-(1) Every District Ganga Committee shall nominate as Nodal Officer for the
purposes of this Order -

(a) the Sarpanch of Gram Sabha of every village in the areas abutting the River Ganga and its tributaries;
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(b) in case of an area, not being village abutting the River Ganga, the Chairperson of Municipality Planning Committee
or Metropolitan Planning Committee or Chairperson of any local authority, as the Chairperson of the District Ganga
Committee.

(2) Every Nodal Officer nominated under sub-paragraph (1) shall take measures to prevent the pollution of River Ganga
and its tributaries and take remedial action for protection of River Ganga and its tributaries or their River bed abutting in
such village or other area, as the case may be, of which he is the Nodal Officer and in case of his failure to do so, he shall
report the violation of this Order to the Chairperson of the District Ganga Committee for remedial action.

(3) After receipt of the report under sub-paragraph (2), the Chairperson of the District Ganga Committee shall take
remedial action for protection of River Ganga or its River bed abutting the specified District.

57. Preparation of plans.-(1) Every District Ganga Committee shall prepare its plan for protection of River Ganga and
its tributaries and their River bed abutting the specified District and submit the same to the National Mission for Clean
Ganga for its approval.

(2) The plan under sub-paragraph (1) shall include the activities to be undertaken by the District Ganga Committee for
protection, control and abatement of environmental pollution in River Ganga and its tributaries and their River Bed area
abutting the specified District which may be recommended by the State Government, State Ganga Committees, the
National Mission for Clean Ganga, any other authority or Board and the expenditure involved for such plan and time

within which such activities shall be completed.

58. Preparation of budget and maintenance of accountsivery District Ganga Committee shall prepare its budget

for every financial year indicating therein the funds required and purposes for which such funds shall be spent and the
time limit within which the activity mentioned in the budget shall be completed and submit to concerned State Ganga

Committee under intimation to National Mission for Clean Ganga and such Committee shall ensure proper maintenance
of accounts as directed by National Mission for Clean Ganga, for audit by the Comptroller and Auditor-General of India

or any other agency appointed by the Comptroller and Auditor-General of India and such accounts shall be subject to
inspection by National Ganga Council, National Mission for Clean Ganga, State Ganga Committee or any of their

appointed entities.

59. Monthly and annual reports.- (1) Every District Ganga Committee shall, submit monthly and annual reports to the
National Ganga Council, National Mission for Clean Ganga and State Ganga Committee as directed by National Mission
for Clean Ganga within specified timelines.

(2) In addition to the annual report referred to in sub-paragraph (1), the District Ganga Committee shall furnish to the
National Mission for Clean Ganga at such time and in such form and manner it may direct to furnish such other returns,
statements and other particulars in regard to any proposed or existing programme for the River Ganga Basin Plan for the
abutting area in the specified District.

60. Budget allocation.- The National Mission for Clean Ganga shall consolidate and prepare the budget requirement
and submit the same to the Ministry of Water Resources, River Development and Ganga Rejuvenation.

61. Direction by Central Government.-Notwithstanding anything contained in this Order, it shall be lawful for the
Central Government to issue directions in writing to the Ministries or Departments of the Government of India, or the
State Government or the State Ganga Committees, the National Mission for Clean Ganga or District Ganga Committees,
or local authority or other authority or statutory bodies or any of its officers or employees, as the case may be, to
facilitate or assist in the rejuvenation, protection and management of River Ganga and its tributaries in such manner as it
may direct, and such Ministry or Department or Authority or Mission or Board, Committee or Government or statutory
body, officer or employee shall be bound to comply with such directions.

62. Making of complaint under section 19 of the Act.-All the authorities constituted under this Order or their
officers authorised by such authorities may make complaint before the court under section 19 of the Act for taking
cognizance of any offence under the said section.

63. Order to be in addition to other laws.-The provisions of this Order are without prejudice to the discharge of
functions by any local authority or other authority or Board or corporation or any person for taking measures for the
purposes of effective abatement of pollution and rejuvenation of the River Ganga and its protection and management and
any other law for the time being in force.
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SCHEDULE
[See paragraph 20]
COMPOSITION OF STATE GANGA COMMITTEES

Serial No. | Name of the State Ganga Composition of the State Ganga  Committees

Committee

1) (2) 3)

1. (Name) State Ganga Protectior(a)Chief Secretary, Government of State of

and Management Committee | (Name) - Chairperson, ex-officio;

(b) Principal Secretary, Department of Finance, Government of Stat
(Name)

- Member, ex-officio;

e of

(c) Principal Secretary, Department of Urban Development and Hou
Government of (Name)

- Member, ex-officio;

sing,

(d Principal Secretary, Department of Environment and Forests,
Government of State of

(Name) - Member, ex-officio

(e)Principal Secretary, Department of Water Resources, Governme
State of

(Name) - Member, exefficio;

Nt of

(f) Principal Secretary, Department of Public Health Engineering,
Government of State of

(Name) - Member, ex-officio

(g) Chairman, (Name) State Pollution
Control Board - Member, ex-officio;

(h)Chief Executive Officer of executing agency in the State of (Nam
- Member, ex-officio;

()Principal Chief Conservator of Forests,
Government of State of (Name) — Member, ex-officio;

(j) not more than five experts from relevant fields to be nominated b
Government of

(Name) - Members

y the
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The COVID-19 pandemic in 2023: far from over

3years ago, on Jan 5, 2020, the Department of Zoonoses
at the National Institute of Communicable Disease
Control and Prevention (Chinese Center for Disease
Control and Prevention) announced the isolation of a
new Coronavirus responsible for a wave of respiratory
illnesses. On Jan 30, WHO declared a Public Health
Emergency of International Concern. Despite many
efforts to learn from the pandemic during the past
3 years, and discussions on international treaties of
pandemic preparedness, the global response remains
inadequate and fragmented. In 2023, far from it
being the end of the pandemic (as hoped by many and
announced for the USA by President Biden in September
last year), there is a new, dangerous phase that requires
urgent attention.

On Dec 7, China seemed to react to a wave of protests
against its draconian so-called dynamic zero-Covid
policy by dropping most of its restrictive controls.
Chinese people with mild or asymptomatic disease
were able to quarantine at home, travel in public was
no longer restricted by electronic health passes, and
lockdowns were now highly focused and no longer
required for whole municipal areas or cities and were
relaxed after 5 days for new cases. Additionally, from
Jan 8 onwards, people were able to travel internationally
again. The sudden turnaround caused rapid infection
in many millions of Chinese people in December, 2022.
A struggling health system was at its limits and many
older people were dying, although official figures did
not capture these deaths as COVID 19-related because
Chinese authorities applied a very narrow definition and
stopped information on numbers of infections, hospital
admissions, and intensive care admissions. Although
infections might have peaked in Beijing, China and its
population are entering a precarious and difficult phase
for several reasons.

First, the vaccination rate, especially of older people,
is insufficient. According to figures from the Chinese
National Health Commission, at the end of November,
69% of those 60 years and older and only 40% of those
80 years or older had a course of two vaccinations and
a booster with Chinese-licensed vaccines, although
these are not specifically aimed against the prevailing
omicron variants. A vaccination drive, especially aimed
at older people, is underway. Additionally, several

www.thelancet.com Vol401 January 14,2023

Chinese companies are working on a bivalent mRNA
vaccine, but it will take some time for these more
effective vaccines to be licensed .

Second, in addition to the winter season, the Lunar
Chinese New Year on Jan 22 and the expected travel
wave across the country to see relatives will mean
spread of infections to rural areas where the health-care
system is weaker, and where many older people with
comorbidities and poor health live, as a recent Peking
University-Lancet Commission outlines. Understandably,
Chinese people want to lead normal lives again and see
friends and family after such a long period of restrictions,
but the health consequences could be dire.

Third, the international community, far from showing
compassion, has quickly reacted by imposing or strongly
encouraging travel restrictions and requirements of a pre-
travel negative SARS-CoV-2 test for Chinese people. This
movewas regarded as unnecessary by the European Centre
for Disease Prevention and Control as the variants seen in
China, the omicron subvariants BA.5.2 and BF7, are the
ones that have been circulating in Europe and elsewhere
in populations that now have high levels of immunity.
Although precaution is understandable and variant
monitoring and data sharing should be widely encouraged,
singling out Chinese travellers is counterproductive and
might have unintended consequences.

The more worrying omicron subvariant and one to
watch closely is XBB.1.5, which has rapidly spread in the
USA, where it comprised 20-1% of cases at the end of
December, 2022, according to the Centers for Disease
Control and Prevention. Maria Van Kerkhove, WHO's
COVID-19 technical lead, called it the most transmissible
yet with mutations in the protein spike that allow a
closer binding to the ACE-2 receptor and facilitate
immune evasion, although so far there are no signs that
it causes more severe disease. However, there are some
early indications that hospital admissions are increasing
in the northeast of the USA, where it is most prevalent.

Rather than hoping for the end, letting our guard
down, and thinking that the problem is somewhere else,
everyone needs to remain alert; encourage maximum
transparency in reporting cases, hospital admissions,
and deaths; and accelerate collaborative surveillance of
variant testing and vaccinations. The pandemic is far
from over. M TheLancet
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ANNEXURE A-5
QUARTZ
China’s covid cases loom over

upcoming WHO meeting on state of
the pandemic

Diego Lasarte and Sofia Lotto Persio
January 26, 20234 min read

Is the covid pandemic over? The World Health Organization (WHO) is set
to consider that question at a meeting this week, its 14th since the UN
agency first identified the coronavirus outbreak in January 2020.
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On Friday (Jan. 27), the WHO's International Health Regulations (2005)
Emergency Committee will discuss whether the covid outbreak still meets
the definition of a public health emergency of international concern
(PHEIC), the agency’s highest risk level. While the call is ultimately one for
WHO director-general Tedros Adhanom Ghebreyesus to make, he has so
far consistently followed the committee’s advice throughout the pandemic.

“While I will not preempt the advice of the emergency committee, I remain
very concerned by the situation in many countries and the rising number of
deaths,” Tedros said at a press conference ahead of the meeting, the first
to take place since China lifted its zero-covid policy. The WHO chief
specifically referred to the recent surge in covid cases in China, where at
least 170,000 deaths have been reported in the last eight weeks.

The committee will consider the specific parameters of a PHEIC, namely
whether the outbreak is still “serious, sudden, unusual, or unexpected.”
While the pandemic clearly remains serious, the past three years have seen
significant improvement in protecting people against the virus, through
rapid antigen tests, treatments like the Paxlovid antiviral pill, and vaccines.
More than two thirds of the world population have so far received at least
one dose of a covid vaccine. The committee is expected to announce its
decision on Jan. 30.

A timeline of the WHQO's coronavirus response

Dec. 31, 2019: WHQO'’s China office hears about cases of “viral
pneumonia” in Wuhan, a city in the central Hubei province.

Jan. 4, 2020: The WHO tweets about a cluster of “pneumonia” cases
reported in Hubei province, saying investigations are underway to identify
the cause of the illness.

Jan. 22, 2020: The WHO convenes a first emergency committee meeting
to discuss the outbreak of the novel coronavirus, identified by Chinese
researchers. The two-day summit concludes it's not yet time to declare the
outbreak a PHEIC, but the committee should reconvene in a matter of days
to monitor the situation.

Jan. 30, 2020: The WHO declares the novel coronavirus outbreak a
PHEIC.


https://www.who.int/multi-media/details/who-press-conference-on-global-health-issues---24-january-2023
https://qz.com/china-ending-zero-covid-is-hurting-economic-confidence-1849909469
https://www.who.int/health-topics/international-health-regulations#tab=tab_1
https://www.massgeneralbrigham.org/en/about/newsroom/press-releases/paxlovid-effective-in-reducing-covid-19-hospitalization#:~:text=BOSTON%20%E2%80%93%20The%20antiviral%20drug%20nirmatrelvir,unvaccinated%20individuals%20with%20COVID%2D19.
https://ourworldindata.org/covid-vaccinations
https://www.who.int/news/item/29-06-2020-covidtimeline
https://twitter.com/WHO/status/1213523866703814656?s=20&t=72yeKXw2ii0vkCH5C-6jBw
https://www.who.int/news/item/23-01-2020-statement-on-the-meeting-of-the-international-health-regulations-(2005)-emergency-committee-regarding-the-outbreak-of-novel-coronavirus-(2019-ncov)
https://www.who.int/news/item/30-01-2020-statement-on-the-second-meeting-of-the-international-health-regulations-(2005)-emergency-committee-regarding-the-outbreak-of-novel-coronavirus-(2019-ncov)
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March 7, 2020: The number of covid-19 cases exceeds 100,000
worldwide.

March 11, 2020: The WHO declares the coronavirus outbreak a
pandemic.

Apr. 4, 2020: The number of covid-19 cases reaches 1 million worldwide,
and reported deaths reach 50,000.

Dec. 31, 2020: As the UK and South Africa report new coronavirus
variants, the WHO approves the first covid vaccine for emergency use,
developed by Pfizer and BioNTech.

May 31, 2021: The WHO adopts the Greek alphabet to refer to
coronavirus variants of concern.

Sept. 14, 2022: WHO director-general Tedros Adhanom Ghebreyesus
says the end of the pandemic “is in sight.”

Oct. 13, 2022: The WHO's emergency committee meeting, the 13th since
the agency first identified the novel coronavirus, decides to retain the
PHEIC classification.

The novel coronavirus outbreak, by the digits

665 million: Covid cases recorded worldwide since January 2020
6.8 million: Covid deaths recorded worldwide since January 2020
11: Emergency Use Listings issued for covid vaccines

13 billion: Vaccine doses administered worldwide as of Jan. 24, 2023

More than 5 billion: People who have received a complete course of
covid vaccination as of Jan. 15, 2023 (about 66% of the world population)

19.8 million: Estimated lives saved thanks to the covid vaccines,
according to a July 2022 WHO report

70%: Share of the global population that should have been vaccinated by
mid-2022 as per the WHO target. Having missed the target, the WHO plans
to release a new covid vaccination strategy in 2023.


https://www.who.int/news-room/detail/07-03-2020-who-statement-on-cases-of-covid-19-surpassing-100-000
https://www.who.int/director-general/speeches/detail/who-director-general-s-opening-remarks-at-the-media-briefing-on-covid-19---11-march-2020
https://www.who.int/docs/default-source/coronaviruse/situation-reports/20200404-sitrep-75-covid-19.pdf?sfvrsn=99251b2b_4
https://www.who.int/news/item/31-12-2020-who-issues-its-first-emergency-use-validation-for-a-covid-19-vaccine-and-emphasizes-need-for-equitable-global-access
https://www.who.int/news/item/31-05-2021-who-announces-simple-easy-to-say-labels-for-sars-cov-2-variants-of-interest-and-concern
https://www.reuters.com/business/healthcare-pharmaceuticals/who-chief-says-end-sight-covid-19-pandemic-2022-09-14/
https://www.who.int/news/item/18-10-2022-statement-on-the-thirteenth-meeting-of-the-international-health-regulations-(2005)-emergency-committee-regarding-the-coronavirus-disease-(covid-19)-pandemic
https://covid19.who.int/
https://covid19.who.int/
https://extranet.who.int/pqweb/vaccines/vaccinescovid-19-vaccine-eul-issued
https://covid19.who.int/
https://www.nytimes.com/interactive/2021/world/covid-vaccinations-tracker.html
https://www.who.int/news/item/22-07-2022-who-releases-global-covid-19-vaccination-strategy-update-to-reach-unprotected
https://www.who.int/news/item/23-12-2021-achieving-70-covid-19-immunization-coverage-by-mid-2022
https://www.who.int/publications/m/item/global-covid-19-vaccination-strategy-in-a-changing-world--july-2022-update
https://www.who.int/publications/m/item/global-covid-19-vaccination-strategy-in-a-changing-world--july-2022-update
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SOURCE: https://finance.yahoo.com/news/china-covid-cases-loom-over-
174400324.html?guccounter=1&guce referrer=aHROCHM6Ly93d3cuZ29vZ
2xILmNvbS8&qguce referrer sig=AQAAAK58ZAJ8RICbribItjioW7XeH2YeFmR
aFig5MdWkh56BzkA52gtSKHebghbtysDtLWALMO gIwHRYfiSFaOU5p6LKSR
05-mZSMmATUXUmNYLJIJFDLQAdBI-
QBpFhdINi5wS3wgMbAFI24xm5UbvENS51r 1gdépTPI4p2NiyQMkebvG



source:%20https://finance.yahoo.com/news/china-covid-cases-loom-over-174400324.html?guccounter=1&guce_referrer=aHR0cHM6Ly93d3cuZ29vZ2xlLmNvbS8&guce_referrer_sig=AQAAAK58ZAJ8RICbrjbItjoW7XeH2YeFmRaFiq5MdWkh56BzkA52gtSKHebghbtysDtLwALm0_gIwHRYfiSFaOU5p6LKSRO5-mZSmATUXUmNYLJlJFDLQdBI-QBpFhdJNi5wS3wqMbAFI24xm5UbvFN51r_lqd6pTPl4p2NiyQMke6vG
source:%20https://finance.yahoo.com/news/china-covid-cases-loom-over-174400324.html?guccounter=1&guce_referrer=aHR0cHM6Ly93d3cuZ29vZ2xlLmNvbS8&guce_referrer_sig=AQAAAK58ZAJ8RICbrjbItjoW7XeH2YeFmRaFiq5MdWkh56BzkA52gtSKHebghbtysDtLwALm0_gIwHRYfiSFaOU5p6LKSRO5-mZSmATUXUmNYLJlJFDLQdBI-QBpFhdJNi5wS3wqMbAFI24xm5UbvFN51r_lqd6pTPl4p2NiyQMke6vG
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Public health officials agree that the end of the pandemic is in sight but

not here yet. So where does it leave educators, top business executives, and
public health experts? Adjusting to a world of constant vigilance for COVID
flare-ups, accepting hybrid workplaces, hustling to make up for lost school
time — and avoiding “lethal inflexibility” if the virus mutates into a more
deadly threat.

Officials at the World Health Organization say that many nations have a
pretty good handle on what’s going on given the spread of vaccines, rise of
effective treatments, and immunity conferred by the large number who
have had the disease. However, they said in late September that both the
ongoing global death toll — 10,000 a week — and the prospect that the
continuing, widespread transmission around the world will spawn a
dangerous new variant prevents them from declaring an end to the COVID-
19 emergency.

WHO director general Tedros Ghebreyesus and Maria Van Kerkhove,
technical lead of WHO’s pandemic response, said that though the advent of
vaccines and effective treatments have transformed the fight against the
ailment, doses remain scarce in some low- and middle-income nations. And
the more the virus circulates, they said, the more chances it has to mutate
into something worrisome.

“The refrain of the pandemic has been that no one is safe until everyone is
safe,” Ghebreyesus said during a media briefing. “The pandemic is not over,
but the end is in sight.”

William Hanage, associate professor of epidemiology and co-director of
the Harvard T.H. Chan School of Public Health’s Center for Communicable
Disease Dynamics, said despite the temptation to consider the pandemic
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over, past lessons caution us to wait and see. Last winter’s Omicron variant
provided an unforgettable example of the need to not let our attention
wander. Though not as virulent as other variants, Omicron’s constellation
of mutations stunned scientists when it appeared last fall and fueled its
breathtaking spread around the world in the weeks that followed. It rapidly
displaced earlier variants and, though not as dangerous on a case-by-case
basis, the sheer number of infections it caused have made Omicron much
more deadly.

“The thing which most people would be nervously looking for is the
possibility of a variant that has properties like Omicron, in terms of being
able to infect lots of people but which also is more dangerous in the way
that Delta was,” Hanage said. “If Omicron had been as virulent as Delta,
things would have been much worse.”

Omicron has also proven disturbingly prolific, and subvariants continue to
emerge. WHO officials said that though Omicron represents 99 percent of
all SARS-CoV-2 out there today, there are some 300 Omicron subvariants
that are being monitored, including BA.5 — widespread in the U.S. —
BA.2.75 and its subvariants, BA.4.6 and its subvariants, and BF.7, itself a
subvariant of BA.5.

With much of the world either infected or vaccinated — the WHO tallies
some 12.7 billion doses given — the pandemic’s ebb and flow is determined
by a complex relationship among variants, by rising and falling immunity
among humans, and by apparent seasonal effects, Hanage said.

Variants that spread rapidly gain the upper hand by efficiently infecting
those still uninfected and those vaccinated or recovered whose immunity
has waned over time. As people gain immunity to the new strain, the rate of
infection slows, eventually favoring other variants that may not spread as
rapidly, but that better escape the body’s immune response.

In the U.S., that complex dance appears to be playing out now, Hanage said,
with the fast-spreading BA.5 subvariant appearing to have run its course,
while BA.4.6, which has greater ability to evade immune defenses, is
beginning to spread more widely.
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With each of the past two winters seeing large surges in cases whose peak
case counts came within days of each other, Hanage said it’s reasonable to
expect something similar this fall and winter, even though widespread
immunity and availability of a new variant-updated vaccine makes it
unclear what that will look like in terms of cases, hospitalizations, and
deaths. Given recent trends, it’s likely that illness will be less severe than
earlier in the pandemic, though Hanage cautioned that even mild illness,
spread widely enough, can be disruptive.

“If everybody in the world got the common cold at the same time, it would
be a big deal,” Hanage said. “That’s the thing about a pandemic of this
nature. It’s not so much the individual fatality rate; it’s the fact that a
respiratory virus is capable of infecting lots of people very quickly. And that
means — as with Omicron — flight crews all go down at the same time
because they tend to hang out with each other. Same thing with health care
workers on a particular ward. Same thing with teachers.”

It is that backdrop of global uncertainty that has Hanage warning against
“lethal inflexibility.” While hoping the current lull turns out to be more than
that, Americans should get on with their lives, but with an eye on the global
and national pandemic situation. In fact, Hanage said, it is only the
pandemic’s already staggering toll that makes today’s fatality rates appear
“good” by comparison. The virus has already killed more than 200,000
Americans this year, Hanage said, a rate more than four times that of a
“bad” flu season.

Even should a surge emerge, Hanage and Joseph Allen, associate professor
of exposure assessment science at the Harvard Chan School and a healthy-
buildings expert, said clear damage already done to children’s education,
coupled with the low risk of serious illness for such a young population,
means there should be a high bar set for steps that cause further
disruption.

“The cost of school closures has been devastating to kids — talk to any
parent,” Allen said. “And, whether it's a second-grader who has never had
normal school, or high schoolers who have missed sports or special events
like a prom or just social gatherings with friends, this has had major
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impacts. The overriding goal for this year is that school should look and feel
a lot like it did prior to the pandemic.”

Martin West, Henry Lee Shattuck Professor of Education, academic dean at
the Harvard Graduate School of Education, and member of the National
Assessment Governing Board, which oversees the National Assessment of
Educational Progress, said August’s dismal test results from the nation’s 9-
year-olds was expected given the widespread pandemic disruptions to
schooling, but nonetheless disturbing.

“They show substantial declines in math and reading achievement for the
average student. In the case of math, that’s the first time that student scores
have declined in the 50-year history of the long-term trends assessment,”
West said. “Not only were the average declines substantial, there were big
differences in the amount of ground lost by higher- and lower-achieving
students.”

Though the tests were only for 9-year-olds, other tests indicate such
declines were pervasive in elementary and middle school. In high schools,
there are other indicators of lost progress, such as increasing numbers of
dropouts and lower numbers enrolling in college.

Since in-person schooling restarted last year, children appear to have
resumed their prior progress, but that bit of good news doesn’t address the
deficit they had coming back to their classrooms, he said. That can only be
made up through additional instructional hours.

West said he would never rule out masking, school closures, or other steps
should the need arise, but he thought risk might be balanced differently
today than earlier in the pandemic, with effective tools to fight pandemic
illness and a better understanding of the risk of staying out of school.

“In retrospect, over the course of the pandemic, we seem to have
underestimated the costs of school closures, and perhaps also
overestimated the value of school closures in preventing the worst
consequences of the pandemic,” West said.
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Tsedal Neeley, Harvard Business School’s Naylor Fitzhugh Professor of
Business Administration and senior associate dean for faculty development
and research, said that though another surge remains possible, businesses
and workers are looking ahead not to more potential temporary measures,
but to what the permanent, post-pandemic workplace will look like.

While Labor Day’s unofficial end of summer marked a time when many
businesses required previously remote workers to return to the office,
what that “return” looks like varies from place to place. What’s become
apparent, said Neeley, who wrote a 2021 book on remote work, is that the
hybrid model — where professionals, particularly so-called knowledge
workers, spend a couple of days in the office each week and the rest
working remotely — has won.

Many bosses, she said, would prefer workers return full-time — or at least
most of the time — citing the need for in-person collaboration, to oversee
and motivate staffs, and to foster corporate culture. But one indelible
pandemic lesson is that employees can be effective working remotely, and,
despite some wobbles, the economy continues to favor workers over
employers.

“Many companies thought that they would have an upper hand because of
the economic uncertainties, but employees continue to have power because
the right people are still hard to hire and retain,” Neeley said. “Because of
those dynamics, employers don’t have the number of people that they need
in order to meet their objectives. It’s kind of a tricky place.”

A plus of the emerging hybrid workplace, Neeley said, is that it bakes
flexibility into knowledge workers’ practices. And keeping remote work
part of the picture keeps that workforce resilient against a pandemic
resurgence.

“Should people have to quarantine and they’re not very sick, they’ll keep at
it. We've already seen a reduction in absenteeism with the presence of
remote work,” Neeley said. “The norms around digital tools have been so
well established that it'll be quite seamless.”
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Source: https://news.harvard.edu/gazette/story/2022/10/is-pandemic-
finally-over-we-asked-the-
experts/#:~:text=Public%20health%200fficials%20agree%20that,sight%?2
0but%20not%20here%20yet.
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